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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL,
SOUTHERN ZONE, CHENNAI
Original Application No. 39 of 2020 (SZ)

BETWEEN:
Dr. Lubna Sarwath .....Applicant
AND
The State of Telangana and others
....Respondents
Reply of Respondent No. 7, as direc the Hon'ble National G Tribunal

Vide Order dated 12-07-2021 and reiterated Vide Order Dated 14-07-2022 in O.A.
No. 39 Of 2&;&1511

In compliance of the directions contained in the above order, it is sU
under:-

bmitted as

mittee and hereby confirms all the

1. HMDA was part of the Joint Inspection Com
-2021. As regards the reply

facts and statements made in the JIC report dt.06-01
to the Additional Application filed by the Applicant, as ordered by the Hon'ble
NGT vide it's orders 12-07-2021 and 14-07-2022, itis as below.

2. The Applicant made the Additional Application with certain assumptions and
aliegations based on the note file from which the G.0. Ms. No. 375 MA dt. 15-08-
2004 issued by MA&UD notifying the Draft variation to the HMDA master plan,
changing the land use of lands in Sy. 286 of Puppalaguda from Partly Recreation
and Partly Conservation Zone to Residential Zone on the basis of an application
by a private party for a layout development in part of Sy. 286 of Puppalaguda

Village.

3. The Applicant's contention “A” of the Additional Application is that the water body
by name Mamasani Kunta is spread partly in sy. No 286 and partly in 288. The
Applicant's basis of assumption seems to have arisen from the Location Map
prepar:e_d and submitted by the layout Developer attested by MRO while
forwarding the application for layout Approval. It's purpose was to indicate that

e -
so called Waterbody is at least 100 ft. away from the proposed layout as

stipulated in the G.O 375 dt. 15-09-2004. The schedule of boundaries mentioned
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Residential Zone in Sy. No 286 clearly mentions the
e

ps submitted by a private party, found in
t a basis for building a case of lake

in the said G.O for the

waterbody in Sy. No. 288. Thus the ma'
Government records does not make I
encroachment.

“ 4 TR {u
ant contention ‘B is based on 3 selective Google maps pertaining

ich the assumed lake area
being relied on

. The Applic
June 2003, February 2008 and January 2014 on wh

has been overlaid by the Applicant. It can be seen from the maps | i
by the Applicant that the June 2003 map clearly shows excavation the said are

and small water collection in the excavated area in the February 2008 map and

No indication or presence of any water collection in January 2014 map. It is not

known how any inference of a waterbody can be drawn from these maps.

. The Applicant falsely claims that the Mamsani kunta is a Notified waterbody. No
water body by name Mamsani Kunta, in any of the survey numbers of
Puppalaguda village was ever included either in a preliminary list with any Lake
ID or ever notified preliminarily or finally. In fact after ascertaining the ground
position, the lands in Sy. No. 286 have been declared as Residential Zone vide

G.O Ms. 375 of 2004.

. It is pertinent to mention that in a similar case, the landowners have been
disputing the wrongful depiction of their land in Sy. No. 285 as Mekasani Kunta in
the village map and consequently in the HMDA master plan, with various
authorities like the District Collector, Ranga Reddy, the Principal Secretary
Revenue Department and HMDA from time to time with a request to correct the
revenue records by deleting the water body wrongly shown in Sy. No. 285 and
amend the HMDA master plan accordingly.

. Consequently, the Master plan was modified and the Land use of Sy. No. 285 was
changed to “Residential use” vide GO.MS. 288 dated 03-04-2008. Further, the
Principal Secretary MA & UD sent a Memo to the Metropolitan Commissioner

HMDA vide Memo No. 14457/PIg.1/12018 dated 31.05.2019, wherein the

Metropolitan Commissioner, HMDA was directed to incorporate the land use in

respect of Sy. No. 285 of Poppalguda Village as Residential Use. as per the
orders issued in G.O.Ms. No. 288 MA, dated 03-04-2008 and to furnish a copy of



the Master Plan to the Government after incorporating the said change of Land
Use.

. The Non-existence of Mekasani kunta was repeatedly established by various
concerned Government departments over a period of time. A list of the same is
submitted below.

a)

b)

d)

g)

As per the letter No. E5/7030/2000 dated 28-11-2000 addressed by the
Collector, Rangareddy District to the Secretary, Revenue Department,
Government of Andhra Pradesh , the said Mekasani Kunta is not found in the
list of water bodies.

As per the Gazzette No. 403 issued by the Revenue Department, containing
the list of lands covered by tanks or kuntas of Rangareddy District vide

G.O.Ms.No.647 (Revenue R-1 Dapartment) dated 03-10-2001, the said
Mekasani Kunta does not exist.

As per the HMDA letter No.1617/HMDA/Dev/L&P/RTI/2016 dated 21-01-
2016, there are total 46 water bodies in Rajendra Nagar and Gandipet
Mandals and that the name Mekasani Kunta is not found in the said list.

As per the letter issued by the Irrigation and CAD Department, Government of
Telangana bearing Lr.No.DEE/2910/NTD/RT1/2016/8 dated 01-02-2016 and
21-12-2016 in respect of lakes and water bodies, the name of the said

Mekasani Kunta is not found.

After examining the records in consultation with the Revenue Authorities,
Irigation Authorities and HMDA, the District Collector sent a factual report to
the Metropolitan Commissioner HMDA videLr. No. D3/1838/2016 dated 07-
01-2017.

As per the updated list sent by the office of the Superintending Engineer — | &
CAD Department, Rangareddy District, there are a total of about 2851 water
bOdI-EE m‘ Rangareddy District, but the said Mekasani Kunta was not found in
the said list in respect of Gandipet Mandal.

The Tahsildar, Gandipet Mandal has reported that

the land i
285, Puppalguda Village is T N

classified as a Patta Land and also as per the



Pahanis from 1952 onwards, there has been record of cultivation in Gojyp,, <2 =

No. 13 and that there was no mention of water body in any of the Pahanis,

9. In conclusion, the Answering Respondent would like to submit that, although the
Village map of Poppalaguda village, Gandipet mandal, Ranga Reddy Dist., the
Sy.No.285 is indicated as Mekasani Kunta and Sy .No 288 is indicated as
Mamasani Kunta, all other revenue records such as the Sethwar, dating back to
1950s and the Pahanies from 1952 onwards of Poppalaguda village do not
have any mention of waterbodies by name Mekasani Kunta in Sy No. 285 and
Mamasani Kunta in Sy. No 288. Further no mention of any waterbody either in
village map or Sethwar or Pahani of Survey no. 286, wherein the lands are under
development of IT Park. As per the above mentioned revenue records the lands
in survey numbers 285, 286 and even 288 are classified as private “Patta lands”,
nature of lands as “Cultivable Dry Lands" and assessed to land revenue

regularly. The Village map, Sethwar and Pahanies are enclosed herewith.

10. In order to correct the above mentioned anomalies between the village maps and
other Revenue records, based on the physical field inspection, the land use in
both the cases i.e sy. No. 285 and 286 of Poppalaguda village have been
changed to Residential Zone vide G.O. Ms. 375 of 2004 and G.O.Ms. No. 288
MA, dated 03-04-2008. Further, all measures are being taken to ensure free flow
of the excess rain water during monsoon which eventually resulted in no major
flooding this monsoon season which witnessed heaviest rainfall in the recent
history. Therefore , it is submitted that there is no cause of concern for
encroachment of any waterbodies or obstruction of rain water channels in the

subject area.

(J. Krishna Rao, Executive Engineer, Lakes Protecti
: neer, ection Commi
Hyderabad Metropolitan Developmen uthority) P

(S. Balakrishna, Direttor Plannin
' 94: Hydﬂrﬂhad
velopment Authority) e o



REVENUE SURVEY, SETTLEMENT( RYOT-WAR!) & LAND

Annexure-1

ORIGINAL SHETWAR

A

. Lt:u;aiw |
RECORDSDEPT: A.P.

ol o y \
@‘oggmm V/ZZ:;E ofol , talua txl»%‘?\
- . ) el y QowvE?
. Y o Y
i 1o l¥g I EE
; LY & by 3 v ;
b 2] & s X 3 bry
3 % 0 i V g ] X )
A g\% B fg’ NAME O kngrepaR | 3 % ﬁ b =X
.o N e £ S K N Y | areA  |pAry |Assessm-
S% L@l 8 | e, Rad 1 P} s m‘i B
f o |2 5|3 B |4 ¥ |5 G £ |7 I8 dSle €
ol ‘
S N Ca E@N\_v
. , b
. /‘j 3 . /)_'/;) ' 0-—:5.:9)
' ]
- he °
1 VBL T | veow Lo | sal\|, ,
L3 . : &
. : S
y 21 D%“Q«W f@’kpf“(m@ -
_—-4’5 — ' - l L -~
L T S B B S R B
|
N C ’ e
PR o< > " o-92
L} QZ/ JL 0/‘0 %%& _ﬁi;ﬂj"!jf”‘}&%




Az }Q

REVE NUE SURVEV,SETTLEMENT(RYOTJNARI)&LAhiDRECORDSDEPT A.R
ORIGINAL SHETWAR

eDBE B

St

(rroshe

o

talug
GoeTTE

. ¥ 4 LIETHILS OF ASSES
$ s |3 b 9 | s swomay, «:5:52:
g |%g] g & v 8 ¥ 3 b
A2 |ysl| 0 8 Nk X ity
| U 5*%"-‘- 8w NAME ofF KHRTEDAR 5 % dfl A z
v |QF] > e NI Y | AReA - s
MEHSE | e 5y (b e
) ) . e Toge o
f o R |3 3 | A ¥ |5 % le & |7 7|18 d|e £
e \ ‘
' * e ) 4 8 » n ( &) i [ T et
= i - - '-7:.
A _8- ¢ - 13- EED ‘_B:jo/’
T % ) §
‘

o § 9w,

(‘-4 ~ - N
’ L

553

Sy [*PF-e

J———

8

{\;‘ RETAPITARY S/
e .

(\k

L -
RN PR e
N

3 € |

* P ~mrs QIA

" T '; ; N 2’}’5@
—

’ CCgung, ) % L
,Q (Q) : ii’ N‘ (‘j st ‘pﬂ{t’/" 54 :r: LU / /
s e - b pfane
v . !
!
AE) Fevan | Rt §Eeu s 9+,

(A
()9\ YT &,(;‘f @'ﬁ ...... - g g\,::
) Q e~ “ C\
(U '

Byt e e




Az |y Fl
REVENUE SURVEY, SETTLEMENT(RYOT mm)&lmma ECORDSDEPT: A.f
ORIGINAL SHETWAR . 04 o
50) s (™

@55 %é}:}m /.lLAQCf( telug

(_’_T‘(ﬁq./ G uovi?
| 3 ‘
- v -~ Y Q DETAILS OF A3st sézzm
2o o0& f, ¥ : S Doo¥pp Yo oty Slyes
; SF | o B U g 3 :
t ) .
A Bk ; x ¢ A b
3\. 4@ O % : o O E‘) Lol
LN Ih B NAME OF KHATEDAR 149 < 5
t C} > -, . . A 3 ) K
%,‘},.;d Q\ “%) E; g} o8 ooyt - ;5 '1 g w3 AREA DARY ﬁ:égijf
v Gy Ve Ko z’,)\ P Euren- oY uyo
' R SO
i ¥ L ‘o -
P Lt N 5 e e T B S b
} o SN P B J
s }’ oo iy 7 j /,,,),}\\ - .. O_(,\ -t
A= = par 9 Ne - N9 Ao~ a9 N8
J—J i a 9 \} A e o N < ¢
Sl a6 )
\,N:’b Wed [
= 7
% - > V
o N o k | e O Yo |l (73/ K. B,
sad i LT e LS, \ ' ! % om%
| Lt & | e - %
E ( 4 (QB DN 7 o 08 f‘f}’zpc;%}\ .
i o/
- - I ) = | O'XW Q oz - A __)j j/
— 7 - # e s _.g- XA Toely
r/,, f : :: L)'L) (4 \ ¢ )> b .
i
! ‘ - @
i
|
! ,° /\) - b
Py | BERL
_ﬂ,_ﬁ’ﬁ‘\ &5 {7 YA, p=2=0 73
i
| !
§
| o B 1
|
| \ !
1 e
X P S R Q PR o
S At L. _j“ﬁ)ﬁ SO b /o ER Yo X
o J /,( (\\I w)
s _— V.M ' o
L -
i v
; L o
LR S ’g/ M_\r\(( (\;&»‘Vf;j\ APEBY
et T = A 1
Sl S poesamw g
- | |
I [ U N




tDNAE N
SR e |

EY.SETY

§

i SUR

REVE

T RYOT-WARI) & LANDRECORDS DEPT AR

SRiISINAL SHETWAR

JE (

e

I

[eak¥=ad ¥

({//

f

-~
ey

VILLAGE P

053083

B

&

/‘

DD

v

Ty IrKy TLO
TR AP

...‘
Caran i YRR

Hhﬁv\u\w\ T YL DL

|

S

oc
o
D .
4
= D
S ol
' ¢
s XA
e i
w B
S
»
ul mw.
=
3
T

SIS

e mow» @.,Na\ﬂaw.

Lrvie) HO AAOLH

| s S
V ) s
a4 74830 ¢
H .
4 e

" w.v

mﬁw. T —
mxj ./«w W/MU

SR 87 2 B e |
LE (SRS S S
OW wwz |
vy !

2 i . t |
mﬁv, SE
aﬁ Mkl L




r——
AR ¥ O

F ' ‘ X ‘
§ - g
kS St 3
i i LG P
% Wy

AR S s 1 P8

SISS

» AeMNS
Vv

pue

Appay ebued

T fi"i'"‘:"“”

o

e




Sl = T

S%iﬁzﬁs‘

=== ===

Y o e et P Y P I

shoaneireg

15uumm_

e Tt
T i f@@“”:‘“"

sV

Br0ali( IUueIS!

i

3

]

i

nt

a2l

=

T YR -
e Rt e

E.F
- £

HE

VR

J
i

b

n

P T T Tyt gt




/ITranslation from Telugu//2

VILLAGE: PUPPALGUDA YEAR:p 1952-53

(OFFICE ROUND SEAL)

276 72-21 Sarkari | SARKARI- BATKA KOMRAIAH — ABI SAMJA ETC.
AND OTHERS TABI PADAV
277 Banjar polam | 16-1 16-1 Dry [ 10-0 : NAWAB FAKHAR YAR | MALARIPPA .. KHOUL | ABI TURAI
JUNG

278 - 12-24 12-24 - 8 : - BATTUNI PAPAIAH - ABI JOWAR

279 g 102 10-2 : 7 - g - : ABI PADAV

280 - 10-17 10-17 : 6-8-0 - ‘ YADAIAH - ABI GOKARA

281 - 5-28 0-10 | 5-18 - 380 ‘ - ' - YELLO JOWAR

282 ‘ 15-25 15-25 - 10-0 - ‘ SRIHARI KHOUL | ABI GRASS

283 - 12-26 12-26 ‘ 8 ‘ - : ‘ -

284 - 8-35 8-35 ‘ 580 - : KASIPURAM BALAIAH - -

285 ‘ 17-30 17-30 - 11-0 - : YADAIAH - JOWAR PADDY

286 - 13-18 0-30 | 1228 ‘ 8 g - GUDAPU BEERAIAH - ABI CROP

287 ‘ 217 217 : 580 g - - - PADDY

288 ‘ 19-33 19-33 - 12-0 - ‘ SANGAIAH - ABI CROP

289 - 7-3 7-3 - 5 - : - - YELLOW JOWAR

290 - 18-18 18-18 - 11 % : - ‘ ABI PADAV

291 - 6-11 6-11 : 7 - - NAGAIAH - PADDY

292 ‘ 8-38 8-38 ‘ 5-8-0 ‘ - MANDURI YALLAIAH - JOWAR

293 - 17-16 17-16 - 11-0 - ‘ : ‘

294 ‘ 17-14 17-14 - 11-0 ‘ : - - PADAV

295 ‘ 19-16 19-16 ‘ 12 - - - - -

296 ‘ 14-19 14-19 - 9 - ‘ - - "

297 ‘ 19-11 19-11 - 12 - ‘ - - -

298 ‘ 18-36 18-36 - 12 g - | VADDART VENKAIAH KHOUL | ABI JOWAQR PESARA
/ e PADDY

<

S KHAJA PEER MOHIUDDIN
M.COM, (Osmania Univsir;rv&)
ERUDITE SCHOLAR, MULTILNGUAL YERBATIM TR
KK ENTERPRISES
. Hotel Yatrik Compo'und,
Opp: Nampally Railway Station, Hyd-$
Cell: 9948867937



/[Trarislation from Telugu//1

. (OFFICE ROUND SEAL)
VILLAGE: PUPPALGUDA YEAR:p 1952-53
254 Poramboke 0-18 Sarkari SARKARI - - ABI PADAV
TABI PADAV
255 Golla vani 1-28 0-3 1-25 | Two crops 36 Tank | Tank | * BALAIAH SATHAIAH | OWN ABI JOWAR
TABI PADAV
256 Edamma bavi 1-2 0-2 1-0 Two crops 39-12-0 Tank | Tank | Chowtha | MASIUDDIN PAPAIAH | KHOUL | ¢
maktha TABI PADAV
257 Golla vani patte 1-5 0-2 1-3 Two crops 24 Tank | Tank | Sarkari KASTURI BALAIAH SATHAIAH “
TABI PADAV
258 Muriki cheruvu 13-34 13- Dry 48 “ SRIHARI RAO OWN OWN ABI CROP
shikum 34 TABI PADDY
259 Sarsing cheruvu 20-23 20- “ SHIKUM TALAB - *
2223 SATHAIAH
260 “shikum 8-19 8-19 | Dry 29 “ SHABAD EASWAR RAO TABI PADDY
261 Bogam vani polam 1-3334 0-4 1-27 | Dry 25 Tank | Tank | “ CHUNNU MIYA SAB ABI JOWAR
TABI PADAV
262 Hanumandla cheluka | 1-0 1-0 Dry 6-8-0 “ PAITAKU MUTHAIAH ABI -
263 Guda vani bavi 1-27 1-27 | Dry 1-4-0 Pun ABDUL - “ ABI' JOWAR
chelka maktha
264 “ 2-4 0-4 2-0 Two crops 31-8-0 Well | Well “ “ “ “ ABI PADDY
TABI PADDY
265 “ 2-1 0-4 1-37 | ¢ 30 “ “ “ “ “ “ PADDY
266 " 0-34 0-2 0-32 | 12-12-0 “ “ “ “ “ “ PADDY
267 “ 1-22 0-3 1-19 | *“ 24 “ “ “ “ “ *
268 “ 20 0-4 1-36 | “ 30 “ “ “ “ ¢ “
269 “ 3-23 3-23 | Dry ‘ 3 - - “ “ * *
270 “ 8-3 8-3 “ 6-8-0 - - “ “ “ “ JOWAR
PESARA
271 “ 2-3 2-3 “ 1-12-0 “ " “ “ POTATO
2
272 ‘ 6-39 6-39 |* 5-8-0 “ " “ “ “ j N
273 17-28 0-20 [ 17-8 14 / ///
274 “ 0-18 0-18 | -4- * PAITAKU MUTHAIAH “ “ “
i : : T a . SYED KHATA %ER MOHIUDDIN
275 Jangam vani inam 0-1 0-1 Abi single crop 0-4-0 Tank | Tank | Chowta SHIVA LINGAPPA OWN - M.COM, (Osmania Univefﬁn)'})
inam

_ ERUDITE SCH0

LAR, MULTILNGUAL VERBATIM TRANSLATO

KK ENTERPRISED
Hotel Yatrik Compo.und..
Opp: Nampally Railway Station, Hyd-1

Cell; 9948867937

12



o Annexure-2

GOVERNMENT OF ANDHRA PRADESH
ABSTRACT

'IVIun|C|paf Admlnlstratlon & Urban Development Department - Hyderabad Urban
Development Authority — Extensive: Modification to 'the Master ‘Plan: of Hyderabad
Urban Development: Authonty Area { excluding the erstwhile MCH area and the
newly extended area of HUDA) — Approved— Orders — Issued.

MUNICIPAL ADMINISTRATION & URBAN DEVELOPMENT (I;) DEPARTMENT

G.0O.Ms.No. 288 . Dated: 3rd April 2008
Read the

following:

1. G.0.Ms.N0.391, MA dated: 23-06-1980.

2. G.0.Ms.No.353, MA dated: 30-05-1980.

3. G.0.Ms.No.209, MA dated: 25-04-1984.

4. G.0.Ms.No.412 MA dated: 05-08-1986.

5. G.O.Ms.No.96 MA dated: 03-03-1989.
6
7
8
9

. G.0.Ms.No.97 MA dated: 03-03-1989.
. G.0.Ms.No.156 MA dated: 27-03-1989.
. G.0.Ms.No.160, MA dated: 28-03-1889.
. G.0.Ms.N0.321 MA dated:10-06-1994,
10. G.O.Ms.No.362 MA dated: 06-07-1994.
- 11. G.O.Ms.No.386 MA dated: 25-07-1994.
12. G.0.Ms.No.478, MA dated: 02-09-1994.
13. G.0.Ms.No.22 MA & UD dept. dated: 22-01-2003
14. From Vice-Chairman, Hyderabad Urban Development Authorlty, D.0.
Letter No.11109/P/H/RMP/02 dated: 19-04-2005.
15. From Vice Chairman, Hyderabad Urban Development Authority, Letter
No.11109/H/RMP/02, dated: 22-07-2006.
16. From Vice Chairman, Hyderabad Urban Development Authority, Letter
No. 11109/H/RMP/2002 dt.11-12-2006.
17. Govt. Memo No0.9225/,/2005, dated: 26-05-2007.

*kk

- The appended notification shall be published in the extraordinary issue of the.
A.P. Gazette dated: 04-04-2008

2. —The Commissioner of Printing, Stationery and Stores Purchase, Hyderabad is
‘requested to supply 100 copies to the Government.

. (BY ORDER AND IN THE NAME OF THE GOVERNOR OF ANDHRA PRADESH)

S.P.SINGH
PRINCIPAL SECRETARY TO GOVERNMENT

To-
- The Commissioner, Printing Stationery & Stores Purchase Hyderabad.
The Vice Chairman, Hyderabad Urban Development Authority, Hyderabad.

Copy to:




The Revenue Department.
The Industries & Commerce Department. :
The Environment, Forest, Science & Technology Department
The Panchayat_1 Raj & Rural Development Department.
The Transport Roads & Building Depariment.
The Law (A) Department.
The Commissioner, GHMC, Hyderabad :
The Commissioner & Director of Municipal Administration, A.P., Hyderabad.
The Director of Town and Country Planning, A.P., Hyderabad.
The Managing Director, HMWS&SB, Hyderabad.
The Collector, Ranga Reddy District, Hyderabad.
~ The Collector, Hyderabad District, Hyderabad.
The Collector, Medak district
The P.S to Special Secretary to Chief Minlster
The P.S. to M (MA & UD)
The P.S. to Chief Secretary to Government.
Sf/sc.

/IFORWARDED BY ORDER//

SECTION OFFICER

APPENDIX
NOTIFICATION

Whereas the Master Plan and 18 Zonal Development Plans for Non-MCH
‘area of Hyderabad Urban “Development Authority Area were approved by the
Government in G.0.Ms.No. 391, MA, dated: 23-06-80, G.O.Ms.No. 353, MA dated:
30-05-80, G.O.Ms.No. 209, MA, dated: 25-04-84, G.O.Ms.No. 96, MA, dated: 03-03-
- 89, G.0.Ms.No. 97, MA, dated: 03-03-89, G.O.Ms.No. 156, MA, dated: 27-03-89,
G.0O.Ms.No. 160, MA, dated: 28-03-89, G.O.Ms:No. 321, MA, dated: 10-06-94,
G.O.Ms.No. 362, MA, dated: 06-07-94, G.O.Ms.No. 386, MA, dated: 25-07-94 and
G.0.Ms.No. 479, MA, dated: 02-09-94; '

2. And whereas Government, after reviewing the above Master Plan and Zonal
Development Plans, considered that the above plans needed overall modifications in
- the form of Revised Master Plan for the entire Hyderabad Urban Development
Authority area. Therefore, Government after careful examination of the matter have
proposed to make extensive modifications to the above said Master Plan and Zonal
- Development Plans in the form of overall modifications to the above said Master Plan

/ Zonal Development Plans as provided under section 12 (2) of the Andhra-Pradesh
Urban Areas (Development)} Act, 1975;

3. And whereas Government, while exercising the powers conferred under
section 56 (2) of the Andhra Pradesh Urban Areas {Development) Act, 1975 (Act-1 of
1975), issued orders in G.O.Ms.No.22 MA & UD Department, dated.22.01.2003
delegating the powers fo Vice Chairman, Hyderabad Urban Development Authority to
prepare the revised Master Plan in the form of an overall modification to the Master

o




3

Plan and Zonal Development Plans and pub[ish the same for inviting the objections:

and suggestions from the public;

4, And. whereas, in pursuance of the above orders, the Vice Ch'airman,"

Hyderabad Urban Development Authority has prepared the Draft Revised Master.
Plan comprising. of 18 Zones covering the Non-MCH area of Hyderabad Urban

Development Authority jurisdiction (i.e., excluding the erstwhile MCH area and newly

extended HUDA areas the plans for which are being taken up separately by HUDA)
along with the Land Use Zoning, Building & Layout Regulations and published the
same in News Papers inviting objections and suggestions from the Public. After
examining .and considering the objections and suggestions received from public on
the proposed Draft Revised Master Plan, the Vice Chairman, Hyderabad Urban
Development Authority, vide his letter Nos. 11109/P/H/RMP/02, dated: 19-04-2005,
11109/H/RMP/02, Dated: 22-07-06 and 11109/H/RMP/2002, dated: 11-12-06 has
- submitted the comprehensive Revised Draft Master Plan along with the Land Use
Zoning, Building & Layout Regulations for approval of the Government.

5. And whereas, after examining the above draft Master Plan comprising of 18
Zones, Government have directed the VC-HUDA to make certain modifications /
incorporations in the draft revised Master Plan like (i) o delete multiple use zone

.proposed in the areas covered by the G.O.Ms.No. 111 MA dated 08-03-1996; (ii} to

incorporate the areas identified for 22 proposed Satellite Townships along and
around the proposed Outer Ring Road; (iii) to earmark High-rise development zone
along the MMTS / MRTS corridors; (iv) to demarcate 10 proposed routes of MRTS:

with clear Right of Way; (v} to delineate specific areas as Sky Craper Zone as .
envisaged in the G.0.Ms.No.86, dated: 03.03.2006; (vi) to remove the Solid Waste
Disposal sites which do not conform to the Government of India guidelines; (vii) to=

incorporate the Quier Ring Road alignment; and (viil) recent modifications made by
the Government in the Master Plan/ Zonal Development Plans and submit the same
- to Government for approval. Accordingly, the V.C., HUDA has submitted the draft
Master Plan to the Government for approval.

6. And whereas Government, after careful consideration of the matter, have
proposed to approve the above Revised Draft Master Plan which is an extensive
‘modification to the present Master Plan / Zonal Development Plans which were
approved as given in para (1) above along with Land Use Zoning, Building & Layout
Regulations, as submitted by Hyderabad Urban Development Authority, in exercise
of the powers conferred under section 12 (2) of Andhra Pradesh Urban Areas
(Development) Act, 1975 read with rule 13-A of the Urban Development Authority
(Hyderabad) Rules, 1977;

7. And whereas, since the above modifications were extensive and major in
‘nature, and there was considerable time gap from the date of first notification issued
by the HUDA, Government have decided to issue a fresh notification -inviting
objections / suggestions on the draft revised Master Plan and Land Use Zoning,
Building & Layout Regulations.

- 8. °  Accordingly, a notification has been published in the Extraordinary issue of

A.P. Gazette dated.31.05.2007 as required under sub-section (3) of section 12 of
Andhra Pradesh Urban Area. (Development) Act, 1975 inviting objections and
suggestions on the above Draft Revised Master Plan comprising of 18 Zonal
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segments and the Land Use Zoning, Building & Layout Regulations: for non-MCH
“area of Hyderabad Urban Development Authority jurisdiction {excluding the erstwhile
MCH area and the newly extended area of Hyderabad Urban Devetopment
Authonty) :

9. In response-to the above notaﬂcatton a numbﬂr of ObjeCtIOﬂS / suggestlons

have been received from the public and various institutions and organizations with

regard to certain-land -uses, road widths and road alignments along with some
general suggestions on improving the quality of Draft Master Plan.

10.  And whereas-Government, after careful examination of the objections and

suggestions received, decided to make certain modifications to the said notified Draft

Revised Master Pian comprising of 18 Zonal Segments as shown in the Annexure -

-l to this order. Further, since new buildings byelaws as applicable to0 HUDA areas
issued in G.O.Ms.No. 86, MA&UD (M) Deptt, dated: 03-03-2006 have removed -
height restrictions in buildings, the proposed High Rise and Sky-scraper zones have

- been omitted and lands earmarked for these zones shall be restored to thek earlier .
uses as suggested prior to earmarking these for the High Rise and Sky-scraper
zones.




11. | Now,-'therefore,. in- exercise of the powers conferred by sub-section (2) of
Section 12 of A.P. Urban Areas (Development) Act, 1975 (Act—1 of 1975),

Government. hereby approve the Revised Master Plan comprising of 18 Zonal

Segments covering the-Non-MCH area of HUDA (excluding the erstwhile MCH Area
and the newly extended area of HUDA) along with the Land Use Zoning, Buiiding
and Layout Regulations specified in Annexure — | to this order with the modifications
specified in- Annexure — 11 to this order and also all the change of land uses and road
-alignments ordered by Government from time to time in the interregnum period.

12, The Land Use Plans, Zoning and layout regulations and copy of Report can

‘be seen in the Office of the Vice-Chairman, HUDA during the office hours till such
-time these are printed and made available for General Public.

: S8.P.SINGH
PRINCIPAL SECRETARY TO GOVERNMENT

SECTION OFFICER
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- : -+ ANNEXURE-I - _ B
(G.0. Ms. No. 288, MA 8UD (l,) Department, Dated: 3-4-2008)

LAND USE ZONING, BUILDING AND LAYOUT R.EGULATIONé -
L LAND USE ZONING REGULAT!ONS |
‘The Land Use Zoning Regulations contain the following cléss‘ificatibﬁ of land uses:.
1) RESIDENTIAL ZONE
2) COMMERCIAL ZONE

RETAIL
- WHOLESALE

3) MANUFACTURING ZONE

4) PUBLIC AND SEMI-PUBLIC ZONE

5) MULTIPLE USE ZONE

6) PUBLIC UTILITIES

7) OPEN SPACE ZONE

8) CONSERVATION ZONE

9) FORESTS

10) WATER BODIES

11) SPECIAL RESERVATIONS
HERITAGE BUILDINGS AND AREAS

MILITARY LANDS
OTHERS -

12) TRANSPORTATION AND COMMUNICATION ZONE
ROADS
RAILWAYS
AIRPORTS
BUS DEPQOTS AND TRUCK TERMINALS

Uses permitted ‘and prohibited in different categories of land use zones are described
against each. The uses are not to be treated as exhaustive. Similar uses and activities may
be permissible in the appropriate locations by the HUDA Board and shali be subject to such
restrictions and conditions as may be imposed.

1. RESIDENTIAL ZONE.




SL.N|CATEGOR
o Yy

USES PERMITTED on all locations

USES PROHIBITED

1 RESIDEN s Al types of - residential heévy, large and extensive
TIAL - buildings - |industries:

' ¢ hostels & boarding houses  |obnoxious  and hazardous
. industries

Group housing / Apariment
Complexes -

police posts
colleges
fire stations

warehousing

schools

guest houses
research institutes

storage godowns of perishables,
hazardous  and
goods

convenience shopping
night shelters

workshops for buses etc.

doctors clinics and
dispensaries

dharamshalas

slaughter-housing

health facilities with not more
than 20 beds
petrol pumps

wholesale mandis

professional offices

hospitals treating contagious and |

» motor vehicle repairingjinfectious diseases
workshops/garages _

s other educational buildings|Sewage treatment plant/disposal
other than  professionaliwork

colleges/institutions

hotels on plots of above 2000
sq.meters and abutting road
of minimum width of 18
_meters -

community cenires

water treatment plant

auditoriums
foreign missions

solid waste dumping yards

religious premises

function halls on plots above
3000 sg.meters and abutting
road of minimum 18 meters
width

outdoor games stadium

-weekly markets
bakeries and confectioneries

indoor games stadium

library shooting range
auditoriums zoological garden
gymnasium

inflammable]

parks/totiots

botanical garden
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Electronic printing press linternational conference centre
plant nursery _ y

" technical training centre {CGourts of law .
bus.depots without workshop | :
yoga centres/health clinics jReformatory
cinema halls on plots above
3000 sq.meters and abutting
road of minimum 18 meters
width ' ' -
exhibition and art gallery {storage of gas cylinders
retail shopping centres
banks o All other uses not mentioned in

- transit visitors camp Col | '
police stations .
municipal, state and central
government offices

s taxi standithree wheeler
- stands _

» burial-grounds/ Cremation

ground ,

electrical distribution station

water pumping station

post offices’

games facilites of local

nature both indoor and

outdoor

e s 8 o s @

« public utilities and buildings
except service. and storage
yards :

¢ clubs :

o computer software units /iT
Enabled Services

¢ restaurants/eating places

» Showroom for sale &
distribution.of LPGas

¢ customary - home
occupation/household units |
» Bus stands

2, COMMERCIAL ZONE




[SL.N

CATEGORY

USES PERMITTED

USES PROHIBITED

COMMER-
CIAL ZONE-
Retail and
Wholesale

retail shops and retail shopping centers,

wholesale trade/markets

“institutes

* installation
. service centres/garages/workshops

Shopping Malls
offices

hazardous and extractive
industrial units

hotels
banks
function halls on plots of minimum.3000

hospitals/research
laboratories
contagious diseases

“treating

sqr mtrs and abutting road width of
minimum 18 meters

poultry farms/ dairy farms

stock exchangeffinancial institution
cinema halls and multiplexes

siaughtér-houses

bakeries and confectionaries
health facilities with maximum 200 beds

sewage treatment/

disposal sites

guest houses

storage of perishable and
inflammable commodities

restaurants

reformatory

godowns and warehousing
repair garages
weekly market

all activities which cause

nuisance and are noxious|

and obnoxious in nature

non  polluting
industries
petrol pumps
timber yards
hostel/boarding houses

bus and truck depots

colleges

gas installation and gas works
all health facilities
polytechnic  and

non-obnoxious - light

higher technical
religious places

junk yards

post offices

water treatment plant

multistoried parking complexes

railway yards/stations
research/training institute
sports/stadium  and

public  utility

religious buildings
weekly / informal markets
all residential uses

library

21




10

conference centers
parks/open space

- courts '
museum _

- sports and related facilities
police stations/posts
Fire Station
clubs
taxi standfthree wheeler stands
parking sites
telephone exchange
research institutions - E
computer software units /IT Enabled
Services

Note : Special Commercial Zones .-Aiong All Highways, Ring Roads, Radial Roads And
Expressways (Upto .a.depth of 90 M after proposed Right of Way of road) wherever
indicated on the plan; are conditional. These can be used subject to the following

conditions:
(i) Free handing over of land to local body/authority for widening of the road
up to the proposed width.
i) Construction of service road

(iii) Access from property to r_oad only through service road. -

(iv) - Conformity with provisions of Hyderabad Revised BuildingRules,2006
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3. MANUFACTURING ZONE.

SL |CATEGO {USES PERMITTED USES PROHIBITED
N |[RY '
(o] T
| 1]
MANUFA ¢ all kinds of industries » Residential dwellings other
CTURING| « Residential buildings for essential stafff than those essential for
ZONE and for watch and ward operational and watch and

obnoxious  and hazardous - industries
except storage of perishable and
inflammable goods

public utilities

junkyards

parking of vehicles
sports/stadium/playgrounds

loading and unloading spaces

-sewage disposal works

warehousing
electric power plants

‘storage and depot of non-perishable

and non-inflammable commodltles and
incidental use

service stations & repair garages

cold storage and ice factory

cemeteries

‘gas godowns, godowns & warehousing

government!sem|-government!pnvate
business offices

bus terminal

banks and financial institutions

bus depot and workshop

helipads

- wholesale business establishments

religious buildings

taxi stands _

parks and playgrounds

gas installations and gas works
health facilities incidental to main uses
animal racing or riding stables
restaurants

workshops/garages

computer software units AT Enabled
Services.

dairy and farming

ward staff
¢ schools and colleges
* hotels

* All other uses not mentioned]|

in Col |
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4. PUBLIC AND SEMIPUBLIC ZONE.

Sl _ CATE-GO_"USES PERMITTED TUSES PROHIBITED
No. {RY ' |

| | il
' heavy, extensive and  other

PUBLIC . e offices

]AND - . e universiies  and - specialisediobnoxious  and  hazardous
HSEMI- - - ‘educational institutions Jindustries :
JPUBLIC. - s residential plotted or group housing|slaughter houses
{ZONE - for staff / employees as incidental

to the main use
colleges - ljunk yards

- -open airtheatre ' - iwholesale markets
schools. ) ~ |dairy and poultry farms
clubs. . ' ;

farm houses

workshops for servicing and
repairs

processing and sale of farm|

research and development centres
guest house
social and welfare centres

bank
librari products and uses not
ibraries ™ . .

‘ specifically permitted herein
museum _ _
hospitals S All other uses not mentioned in
hostels - Col | -

heatth/primary centres

water supply installations -
dispensaries

sewage disposal works

clinics and laboratories
service stations

social and cuitural institutions
railway stations/yards
religious buildings/centres -
polytechnics

-conference halls

-cultural and religious buildings
community hails

bus/truck terminals

dharam shala
warehouses/storage godowns
museums/art galleries
helipads

Il.....-.........._.....-.‘. * 0 & & 0o @
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exhibition centres
retail shopping centres
auditoriums

* cinema halls/Multiplexes

police station/police posts
hotels on plots

jails

fire stations/fire posts
function halls,

-burial grounds/ cemeteries/
-cremation grounds

public utilities and buildings
petrol pumps

L P Gas godowns

post offices

bus and railway passenger; .

terminals

monuments

radio transmitter and wireless
stations '
‘telecommunication centre

_ telephone exchange

computer- software  units /T
Enabled Secvices on independent
plots of more than 1000 sg.mt size.

5. MULTIPLE USE ZONE.

SL.N|land use|USES PERMISSIBLE {USES PROHIBITED
O |categories
_ | Il
MULTIPLE |All activities except Industries  |All other types of industries
USE ZONE [Computer software and
Hardware units
function halls
cinema halls
hotels

6. PUBLIC UTILITIES

N
0

category A

SLiland use|USES PERMITTED

USES PROHIBITED
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PUBLIC

|UTILITIES

{Water supply, drainage, storm water, solidjany other use other|.
waste disposal, electricity, .communication|than the specific
systems’ and related installations, Parking|reservation.

[lots, Public utility buildings

7. OPEN SPACE ZONE

ZONE

and parks  subject o the total

Building and structures ancillary
to use permitted in open spaces

ground coverage not exceeding
2%
playgrounds

commercial use of transit nature| .

like circus _

children traffic parks
camping grounds
botanical/zoological garden
restaurants as part of spoﬁs,‘
recreational outdoor facilities not
exceeding 5% ground coverage

SI. {land use|USES PERMITTED |USES PROHIBITED
No. icategory ‘ ‘ :
I -
4OPEN » Regional parks Any building or structure]
SPACE e Jocal parks’ {which is not required for
. open air recreation

dwelling units except for
watch and ward

" specialised parks/maidans for

“public & institutional libraries

picnic huts with built up area not
exceeding 2%

‘open air cinemas/auditoria

bird sanctuary :
outdoor sports stadiums

holiday resorts with ground
coverage not exceeding 2%
shooting range

sports fraining centres

multi-use

swimming pools with built up|
areas not exceeding 2% of total
area i

with total built up area not
exceeding 2% of total site

- |Note: On sites specifically indicated as parks, playgrounds or Green Belt] -

Project, no other activity except the specified use shall be allowed




8. CONSERVATION ZONE
. |SL. land = |USES.PERMITTED USES PROHIBITED
NO |use ' - .
: categor
ies
| l
CONSE » agriculture Residential use
RVATI |- « horticulture, floriculture , forestry |except those
ON o sewage disposal works and [ancillary uses
ZONE public utility facilities permitted in
. P pouﬂry and da"-y farm agricuitural use zZone

subject to 2% ground

e electric power plant
' coverage

e agro based cottage industries
without use of power
e quarrying '
» storage, processing and sale of

farm produce . |prohibited areas
e petrol and other fuel filing | -+ eqin

stations G.O.Ms. 111 MA

» public utilities dt.8-3-1996

» Dwellings and ancillary buildings |
for the people engaged in the
farm (rurat settlement) subject to
a maximum height of 7 meters
and maximum ground coverage
of 10% with minimum land
extent of one actre.

o mik chilling stations and
pasteurisation planis

o Transport and communication
facilities

« _Village settiement expansion

The activities
mentioned in Col ]
are not allowed in the

9. FORESTS ZONE

()  This zone indicates all Reserved Forests as notified by the Forest Department
(i)  No activity other than forest is permitted in this zone unless expressly allowed by
the Forest Department. ‘

10. WATER BODIES.

- Water Bodies Zone generally indicates all existing water bodies, rivers, streams, lakes, tanks
and kuntas as indicated in the topographical sheets published by the Survey of india, the
State Irrigation Department or revenue or other competent authorities. The boundary of the
water bodies relate to the Full Tank Level as indicated in relevant maps, covering both
perennial and non perennial parts when such distinction exists.

In Water Body Zone no construction is permitted in the water-spread and the buffer belt of
minimum 30 meters around the FTL. The only exception is fishing, boating, and picnics
along the banks provided that only construction allowed is open to sky jetties for boating,
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- platforms for fishing and rain sheltersand snack bars .each not exceeding 10 sgm in area and
not exceeding four in numbers-around one water body.

11. SPECIAL RESERVATIONS.
() HERITAGE BUILDINGS AND AREAS

‘a} Heritage Buildings and areas shalll. indicate the location of noftified Heritage
- Buildings-and will indicate the houndaries of notified Heritage Precincts.

-b) .In Heritage Buildings and Heritage Precincts, it is necessary to obtain specific -
- clearance from HUDA, after consultation by Heritage Conservation Committee
-before -undertaking certain- kinds of development and redevelopment as
specified. by the -Government or issued as specific guidelines. Special
-~ exemption from land use controls.are allowed subject to approval from the
~Government in the interest of conservation of the Heritage Buildings.

<) - The Heritage Regulations issued vide GOMs No. 542, MA dated 14-12-1995
- .and other relevant orders/amendments issued by the Government from time to
-time shall be applicable.

(ii) MILITARY LANDS.

- Military Lands are lands under occupation of the Defense Services or otherwise
earmarked for defense services. These can not be put to other uses. The areas
covered by Defense:lands and certain adjoining areas as may be specifically
notified, may be subjected to restrictions on constructions or on the use of lands in
the interest of safety and security of the defense services or the civil population
living in the contiguous areas.

- (iii) OTHERS
Any other Special Reservations earmarked in the Master Plan.

(iv) Bio Conservation Zone

The developments in the Bio Conservation zone shall be stric’tly. in accordance with
the provisions of G.O.Ms.No.111 MA dated8-3-96, and as per the
regulations/stipulations issued by the Government from fime to time.

12. TRANSPORTATION AND COMMUNICATION ZONE.

SL. JCATEGORY USES PERMITTED . ‘ USES -
INno| PROHIBITE
_ ; D
i W i
|12 JTRANSPORT » Road transport terminals (bus terminals|Use/activity
AND “and depots) not
TCOMMUNICATI s goods terminals {specifically -
|ON ZONE | '« "Any other use/activity incidental to/permitted
= - transport and communication herein.
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. parking areas/buildings
. residential dwelling units for essential staff
and watch and ward
» airports-buildings and infrastructure
« fruck terminal
« motor garage
"s  workshop
* repair and repair shop and facilities such
_ as night shelter
* hotels
» banks
s restauranis
+ booking offices
+ wireless station _
« radio and television station
« observatory and weather office
¢ accessory and support shopping activity

II. BUILDING REGULATIONS

The Hyderabad Revised Building Rules,2006 issued vide G.0.Ms.No.86, M.A. & U.D. (M)
dated 03-03-2006 and as amended by the Government and other instructions issued or to
be issued by the Government from time to time shall be foIIowed

IIL. LAYOUT AND LAND SUB-DIVISION REGULATIONS,2008
1. Assemblage of land requirements: |

() Land development in HUDA area wouid be promoted and facilitated in any of the
following manner:

(a) Land Pooling or Township Development Scheme
(b) Layout Development Schemes
(¢) Group Housing Schemes/Cluster Housing

- (d) Individual plot sub-division /famalgamation

(i) Excepting in cases of 1.0 (d) above, no Assemblage of land for development
shall be permitted unless such a Scheme or layout development is undertaken
through a licensed developer, i.e.,

(i) Land Pooling Scheme or township development should be a self-contained
township planned and developed through a licensed developer/firm /development
Company together with work place and places of residence with all attendant
facilities and amenities in such township and in accordance with the approved
township policy of the Government.

(iv) layout development scheme may be permitted for residential, commercial,
industrial, institutional, recreational and truck terminal/traffic node and other
activities like Corporate Townships, etc. subject to the compliance of these

- regulations and development specifications of HUDA.

29 |
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- (v) - Individual plot sub-divisionfamalgamation would be allowed only in case of plots
forming part of approved Land Pooling Schemes or layouts approved by the
Competent Authority.

(vi) All

only if ;

a.

The proposed Scheme or development conforms to the Statutory Master: plan
and the rules/regulations and conditions governing such development
requirements like:

All facilities and services like roads, storm water drainage, water supply,

electricity, landscaping and greenery, rainwater harvesting structures, and

provisions of other public utilities, are provided and developed. .
- Comply with the obligations and conditions for implementation of the
Statutory Master Plan roads and other communication network system
- and the area of land so affected is surrendered free of cost to HUDA after
development.

Undertaking of Land Pooling Schemes:

- Land Pooling Schemes may be undertaken either by .public authority or licensed

. private

developers, provided the area of such a Scheme is not less than 20 Hectares.

These shall apply to all new areas and greenfield sites. These shall be subject to the
following:

® -

- The lands covered by such land pooling scheme shall be contiguous and

approachable by an existing black-topped road of 18 mits (60 feet) — where

- such a road does not exist the developer shall first provide for the same at his

(i
(i)
(i)
V)

own cost; apply with copies of necessary ownership documents, Revenue
sketches, etc. of the site;

A Joint Undertaking between the owners, licensed developer, qualified
technical personnel for provision and compliance of the services and facilities;
Apply to the Competent Authority for necessary development permission as
prescribed and in accordance with these Regulations;

‘Carry out all the development works and facilities as per specifications and

standards.

The owner and licensed developer are required to mortgage 25% -of the
saleable land to HUDA as surety for carrying out the developments and
complying other conditions in the given time period, in the failure of which, the
HUDA shall be empowered to sell the mortgaged plots and utilize the amount
so realized for.-completing the development works. in such an eventuality the

“developer his associates and the engineer/architect shall be black-listed and

i
(vii) -

not be allowed to undertake development works in the HUDA area.

The owner shall be entitled to dispose off the non-reserved sites and non-
mortgaged plots.

“The owner shall hand over the specific sites stated in Reguiation 3 {iii), (v)

and (vi) below to the HUDA free of cost and encumbrances before

undertaking development as per the approved plans.

Any Land Pooling Scheme shall make for the following provisions:

land assembiage developments as mentioned above would be considered
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. (i) Comply with the hierarchy of road network requirements as given in these
. Regulations;

(ii) Earmark at least 1/3° of total land area for Work center which may inciude

: activities like commercial/offices/ market/ Information Technology Enabled
Services (ITES) / Light industries/ Service industries/ Transportation Node
activities/ Recreation based activities and Amusement.

(i)  Minimum of 10% of total area for parks, playgrounds, open spaces and properly
distributed within the Scheme and shall be of regular shape;

(iv) 2.5% for social infrastructure such as schools, dispensary/hospital, public utilities
spaces, shopping centres and other community spaces and earmark specific
sites for bus stands, auto stands, garbage coilection points, etc.. These could be
planned as part of the area earmarked for Work center mentioned in (b) above;,

(v} 5 % for sale by HUDA for residential/commercial use and as per Iocation decided
by the Competent Authority;

(vi) 5% reservation of land for the purpose of providing housmg accommodation for
Economically Weaker Sections{ EWS)

(vii) 10% of the total land is earmarked for Lower Income Group (LIG) Housing with
maximum plot size upto 100 sgm

(viii) 10% of the total land is earmarked for Middle Income Group (MIG) Hous:ng with
maximum plot size upto 100 sgm

(ix) The owner shall develop and dispose of the areas earmarked for LIG and MIG
given in (vii) and (viii) above. No amalgamation of plots in such blocks shall be
allowed.

4, There is no restriction on the plotied area. The balance area of saleable area shall
clearly give the type of housing development that would be undertaken viz., detached .

houses, semi-detached houses, row type houses, duplex housing, condommlums

apartment complexes, cluster housing, etc or a mix of all or combination of the
above. For each of the above, separate utilities and services plans and building type
designs as required under these regulations shall be got approved and development
and civil works undertaken as per approved plan and conditions. Approval would be

considered for these as a comprehensive approval as a project in which not only the

layout and development specifications and conditionalities are covered but also the -
approval of individual blocks, buildings, scheme for development of on site

infrastructure facilities and amenities, etc are also included. The owner shall be

entitled to dispose off non-reserved sites and non-mortgaged siies either as plots or

as developed houses. :

5. Maintenance fo be under a single body:

The Land pooling Scheme developed shall be under the overall control and
management of a single management body who shall be responsible for the
maintenance and upkeep of the common facilities, greenery and the township.

6. Layout development schemes:

Layout provisions shall primarily apply to interstitial pockets of lands and
redevelopment schemes, plots sub-divisions, and those areas not -covered in land
pooling schemes. _

The owner of any land or groups of owners/developers who intend to sub-divide or
tayout the land in such areas into building plots shalk:
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(i)
(iv)
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“ Apply along with a licensed developer to the Competent Authority for'-ne'cessary
- layout permission as prescribed and in accordance with these Regulations; o
“Apply with copies of necessary. ownership documents, Revenue sketches, etc. of _

the site;
Carry out the layout: deveiopment works as per specifications and standards

the owner and licensed developer are required to morigage 25% of the saieable _
land to HUDA as- surety for carrying out the developments and complying other

‘conditions in the given time period, in the failure of which, the HUDA shall be
- empowered to sell away the mortgaged plots and utilize the amount so realized

)

for completing the development works. In such an eventuality the developer his
associates and the engineer/architect shall be biack-listed and not be allowed to

- ‘undertake development works in the HUDA area.

The owner shall hand over the specific sites stated in Regulation 8 (i), (i) and

(iv) below to the Competent Authority free of cost and encumbrances.

Plo

@iy

iy
(i)
)
W
{vi)

t sub-divisions/Amalgamation requirements:

‘No plot sub-division/amalgamation shall-be allowed unless these are permitted by

the Competent Authority. No building permission shall be entertained unless such
a sub-division permission is obtained first from HUDA.
The abutting road fequirements, minimum plot size and other requirements shall

- be in conformity with the Hyderabad Revised Building Rules,2006.

However, for a plot abutting existing major roads or highways, no plot sub-

- division/famalgamation permission is necessary.

Such asite shall be minimum 125 sq mtrs.with a minimum frontage of 9 m and
abutting road shall be 9m for residential and 12 m for other non-residential uses.
The minimum access permitted in case of sub-division of plots shall be 3.6 m for
residential and 6 m for non-residential plot sub-divisions.

Pro-rata open space charges (equivalent to 10 % of the total layout/colony area)
is required to be paid where there are no open spaces or shortfall.

Minimum area & other requirements for Layout Development:

The minimum area for layout application shall be 4 hectares. Owners of sites less
than 4 hectares have to jointly apply so as to conform to the minimum land area. The
layout proposals shail provide for the following:

0

(i)
(i)

()

(vi)

Comply with the hierarchy of road network requirements as glven in these
Regulations;

Earmark minimum of 10% of total area for parks, playgrounds, open spaces,
Reservation of 5% of total area to be given free of cost to HUDA for disposal
for residential/commercial use

5% reservation of Iand for the purpose of providing housing accommodation for
EWS.

-public utilities spaces, shopping centres and other community spaces;
Earmark specific sites-for bus stands, auto stands, garbage collection points,

- etc.

(vii)

10% of the total land is earmarked for Lower Income Group (LIG) Housing with

maximum plot size upto 100 sqm

Earmark 2.5% for social infrastructure such as schools, dispensary/hospital,
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(vm) 10% of the total land is- earmarked for M[ddle Income Group (MIG) Housing with
maximum plot size upto 100 sgm

(ix) The owner shall develop and dispose. of the areas earmarked for LIG and MIG

given in (vii) and (vm) above. No amalgamation of plots in such blocks shall be
allowed.

(x) The owner shall be entltled to dispose off the non-reserved sites and non-
mortgaged sites either as plots or as developed houses/buildings. The owner
shall hand over all the above reserved sites at (iii) and (iv) to HUDA free of cost.

(xi) HUDA shall have the discretion of grouping the areas surrendered for LIG/EWS
Housing at one place or elsewhere and disposing the area earmarked for EWS
in the layout as normal building plots.

(xii) Residential enclaves may be permitted only if a through public road of width as
specified in Regulation 9 is developed at the periphery for the convenience of
accessibility of other sites and lands located in the interior.

Hierarchy and width of roads required in Land Pooling/layout schemes:

Land Pooling Scheme requirei‘nents-shall_ conform with' Regulation 2 and 3 above. In
case of layouts and sub-division of land for building purpose shall be carried out only
in accordance with the provisions of Reguiation specified below:

(i) The layout shall have an approach from existing public or private roads of width
not less than 9 metres which shall be black-topped.

The width of the internal roads in a land pooling/layout scheme for different purposes_.--

shall be regulated as follows:

Width of road for
commercial,

Width of road

Group Housing,

Road length (in for_norm.al industrial, other Other requirements
Mt.) residential . .
plot/use (in mt.) non-residential
. plot/use or for
mixed use(in mt.) : _
Utilities and services to be
_ underground and located
Up to 300 9.00 12.2 preferably under the
footpaths and not under
the main carriageway
Above 300 & up S
i0 500 12.2 | 15.00 -Do-
Above 500 & : -Do- & mountable Road
less than 1000 18.00 18.00 Divider essential
Median and Service road
development essential;
Utilities and services to be
1000 and above | 36.00 36.00 underground and located

-preferably on service -

roads and underthe
footpaths and not under
the main carriageway
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Splay at Road junctions:

Splay at road junctions shall be provided as prescribed below:

3.0mtx3.0 mt~offseh’s'play if the width of the road is'9.00 mt or Ieés;

“4.5'mt'x 4.5 'mt. offset/ splay if the width of the road is above 9.00 mt but less than 18

mt
6.0 mt x 6.0 mt.-offset/ splay if the width of the road is more than 18 mt in width

The area of such splay weuld be deemed to form an integral part of the road junction.

Development for EWS Housing:

These shall be permitted as group Housing and not as individual plotted

developments. The norms and specifications of development shall be as given by the
- AP Housing Corporation Ltd/ A.P.Weaker Section Housing Programme/Government

issued from time to time.

Group Housing Schemes/Group Development Schemes:

i) - Such type of developments shall be in accordance with the provisions of the

Hyderabad Revised Building ‘Rules,20086.

i) In sUch type of developments in sites 4000 sg m and above:

a. at least. 10% of the total built up area /dwelling units shall be developed for
EWS dwelling units with a maximum plinth area of 20 sq m for each unit

b. atleast 5% of the total built up area/ dwelling units shall be developed for LIG
~dwelling. units with a maximum plinth area of 40 sq m for each unit;

c. atleast 5% of the total built up area/ dwelling units shall be developed for MIG
- dwelling units with a maximum plinth area of 60 sq m for each unit
d. The areas mentioned in (a) to (c) above, shall be allotted/disposed off only for
these categories. No amalgamation of units shall be allowed.
Application for Permission:

For Land Pooling Scheme/Layout devellopment:

- Every licensed developer or body who intends to carry out development work or
- undertake assemblage/ parceling- of -land into plots, or layout activity or -Group

Housing Scheme/Cluster Housing Scheme or subdivide or make material alterations

- . shall apply in writing to the Vice-Chairman, Hyderabad Urban Development Authority

of such intention in the. Form prescribed in Annexure A and the application for any

such permission shall be accompanied by Plans and statements in original ( drawn

on any-durable medium) plus four prints along with-copy of the ownership documents
of the plot/property/ land concerned and payment of prescribed application fees and
charges.
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The Application for permisé‘ion for a Land. pooling Scheme or layout

development shall be accompanied by

a site plan drawn to scale of not less than 1:500 showing all physical details of the
land, boundaries of the land,: the surrounding lands, airport zoning safety & obstacle
limitation surfaces and existing approach road to the land where the layout is
proposed,

-& Layout Pian (in req.uired number of copies) drawn to a suitable scale preferably on

1:1000 for Land Pooling Schemes and 1: 600. for layout applications, showing
boundaries .of land, sub-division of the land into building plots/ uses with dimensions
and area of each plot and its uses as per these regulations; width of the proposed

streets/roads ;dimensions and areas of open space provided according to these

regulations; dimensions and areas to be set apart for EWS housing, area for social

and cultural amenities, and area to be handed over to HUDA in case of a Land

pooling Scheme;

Certificate of Unde.rtaking in prescribed Form jointly by owner, licensed developer
and Licensed surveyor/engineer for carrylng out the development works as per
standards.

A topog.raphical plan drawn io scale with contours and indicating the proposed

location of the water supply system, drainage and sewerage network and other
utilities of the proposed scheme

Land development schemes involving housing construction activity/civil works, the

building type designs together with the details of facilities proposed to be provided .+ -
shall be submitted. Such Land Pooling Schemes shall be prepared and signed by a -

qualified town pianner

Provided that before submission of such an application, pre-application consultation
shall be undertaken by the licensed developer/body with the Chief Planning Officer of

HUDA prior to the formal filing of an application for approval of a Land Pooling.
Scheme or layout development scheme. This step does not require formal

application or the payment of a fee. When submitted, this Sketch Plan shall show in
simple sketch form the proposed Land Pooling Scheme and [ayout of streets, roads,
location of amenities, open spaces and other features in relation to existing
conditions.

Within - fifteen (15) days, the Chief Planning Officer shall inform the licensed developer
wherein the plans and data as submitted or as modified do or do not meet the objectives of
the master planfthese Regulations and shall inform the licensed developer as fo how said
objectives may be met. Any such consultation or adwse by HUDA shall not constitute
approval or be binding on HUDA.

15.

Sanction or Refusal of Permission:

The Land Pobting Séheme or Layout plarnsl building plans with drawings and

specifications in accordance with these Regulations may be technically approved-

with or without modifications or directions as are deemed necessary or refused by
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-~ the Hyderabad Urban Dnvelopment Authonty wathln 90 days from the date of receipt
- of application. ,

Where no order's are communicated by the VC, HUDA of s‘anction or refusai of the
-permission, the HUDA shall deemed to have permitted the proposals and the owner
 may go ahead with the ‘works after intimation and paying the requisite fees and

charges to HUDA béfore undertaking such development, and provided, the same is -

-in accordance with these regufatlons

18.  Payment of necessary fees and charges
The layout/Land- Plooiing Scheme applicant shall pay the necessary scrutiny fees and

- charges including development: charges before rece'vmg the tentative approved layout
- copy to VC,HUDA,
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Duration of Technical Approval:
The technical-approval shall be valid as follows:

 for land pooling scheme — 3 years
+ for layout development approval — 2 years

during which time the land pooling scheme works/layout works/building construction
shall be completed, and if not completed the permission for land pooling
scheme/layout/building construction shall be revalidated on application subject to the
requirements then in force.

The revalidation fees shall be 50% of the scrutiny fees.

18.

19.

20.

21.

22.

Revoking of Permission:

HUDA or the Collector or the Government as the case may be , may revoke any

permission issued under these regulations whenever it is found that there has been
any error or false statement or any misinterpretation of any material fact or regulation
on which the permission was sanctioned.

Deviations during construction/undertaking of layout works: .

If during the execution of any land pooling scheme/layout or building cdnstruction any
deviation is made from the approved plan, the licensed developer/owner shall obtain
revised approval by duly following the above- mentioned procedure

Responsibilities and Duties of Licensed developer/ Builder/Owner:

The licensed developer/builder/owner who has been given approval and the technical'

personnel shall be wholly and severally responsible for the quality of workmanship of

the building/layout development works, and/or structural safety of the building and for-
ensuring safety during the construction /development works, and for complying with

the conditions laid down in these Regulations and the approved plans/drawings.

Obligations of the owner and licensed developer/builder/licensed technical

personnel to implement and develop the Master Plan circulation network and

specific land uses:

The owner and licensed developerf/builder shall incorporate in the land pooling
scheme or layout all Master Plan specific land uses and amenity areas like

- recreational buffer zone/Sector level open space and amenity space and road

network and shall develop the Master plan roads as part of the land pooling scheme
or layout at his cost. However, such area of Master Plan road alignment/ recreational
buffer zone/Sector level open space and amenity space shall be deducted from the
total site area of the Land Pooling Scheme or layout. The proposals of the Scheme
and the land utilization analysis would be taken on the remaining net area, and no
fees and development charges and other charges are leviable for such Master Plan
reservation areas and Master Plan circulation network.

Scrutiny by the Authority and responsibilities of layout developer for providing
services and facilities in the layout site:
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- Layout shall be' finalised by the Planning Department on the proposals
-+ submitted by the applicant as-perthe notified Land Use :and layout rules in-force -

~ from time to time and also as per the conditions imposed in change of land use
- wherever-applicable and should obtain the approval of Competent Authority,

A ‘copy of such-approved layout {unsigned) shaill be handed over to the

. applicant.for demarcation of plots and open spaces as shown in the plan on

.- ground, only after payment of Development charges and processing -charges
etc., to HUDA by the applicant. :

The applicant- shall submit a {ayout plan showing the measurements of plots
and open spaces along:with the layout boundary measurements within a week
from the date of receipt of information.

The layout plan as submitted by the applicant should be recorded by giving the
L:P.No. L ____(Layout Pian No., with year) i.e., year-wise separately

~and then the same will be forwarded to the concerned Local Authority for its
release after  obtaining the approval of Competent Authority (Vice-Chairman),

along with earmarking 25% of plotted area in the layout plan duly imposing the

following conditions that:

.. a) ‘The -applicant-shall execute the Deed of Mortgage by conditional sale to

HUDA as per rules.

~b} The applicant shall solely be responsible for the development of Iayout and

in no way HUDA will take up the development works.

¢} The deed of mortgage by conditional sale executed by the applicant in
favour of HUDA is purely a measure to ensure compliance of the condition
of development of infrastructure by the applicant/developer and HUDA is in
no way accountable to the plot purchaser in the event of default by the
applicant /development.

d) In case the applicant/developer fails to develop the layout area with the

infrastructure facilities as specified by the HUDA, the area so mortgaged in’

favour of HUDA shall be forfeited and also HUDA is liable to take criminal
action against such applicants/developers as per prowsmns of AP.UA.(D),
Act, 1975

-e) ‘The concerned Registrar of the Registration Depariment shall be informed
by HUDA, duly enclosing a-copy of layout plan indicating clearly the

mortgaged area and the-other plotted area, which can be permitted for sale
by the applicants.

~ f) - The deed of mortgage by conditional sale executed by the applicant is

purely a measure {o ensure compliance of the conditions of development of
infrastructure. by the applicant/ developer and -HUDA is in no way
accountable fo the plot: purchaser in the event of default by the
applicant/developer.
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-g) The Local Authority shall release such layout plan duly collecting the

~ required fee and charges as per their rules and also imposing any condition

h)

)

k)

on development of open spaces in the layout if necessary and the Local
Authority shall also ensure taklng possession of roads and open spaces in
the fayout.

‘The applicant shall take up the development of amenities such as formation

of roads, drainage line with septic tank as per standards, electric lines
including street lighting, water supply lines including overhead tank if
necessary and Avenue plantation along the roads and in open spaces to
the satisfaction of the HUDA within the stipulated period and the applicant
shall submit a requisition letter to the said effect to HUDA for taking further
action on reiease of mortgage plotsfarea which is in favour of Estate

. Officer, HUDA, duly handing - over open spaces and roads to the

concerned local authority.

In case the applicant does not want to take up the developmental works in
layout as mentioned at item ‘h’ above, he may as well be permitted to pay
the betterment charges to the Local Authority as per the rate prescribed by
them or the actual cost of development as arrived.:

The Local Authority shall open a separate account for each layouts, where
the betterment cost has been paid by the applicant and the Executive
Officer of Local Authority shall ensure to spend the amount for development
of amenities in the same layout.

The concerned Executive Officer of Local Authority shall be responsible for .

any problems in future either from the residents of the same layout area or
from any other person far non-implementation of amenities.

In case the applicant fails to implement ltem ‘h’ above, the Vice-Chairman,
HUDA is competent to take up auction of mortgaged plots/area without any
further notice to the applicants and the amount so received in the auctioning
of plotsfarea shall be spent for providing amenities in the same layout.

m} The applicants/owners of plots in the layout are not competeht to question

HUDA about the receipt of amount in the auction and also expenditure
towards the developmental works.

The concerned local authority shall not approve and release any building

permission or allow any unauthorised developmenis in the area under -

mortgage to HUDA in particular and in other plots of the layout in general
until and unless the applicant has completed the developmental works/pay
required betterment charges etc., to the Municipality and then got released
the mortgage land from HUDA.

In case the said procedure is violated by the concerned local authority-,'-
stringent action will be taken up against the responsible officers as per
rules.
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p)-- Open areaé shall be developéd by the concerned developer along with
other developments. of the layout as-per the directions of the. Dzrector Urban
Forestry, neatly with ornamental compound wall.

23, The Itcensed developerlowner whﬂe advertising/disposing the plots/blocks - shall

CIearIy state the above status or category of the Land Pooling Scheme/layout development

with break up of infrastructure costs. In the case of Grade Il development, the pricing shall
clearly mention the infrastructure facilities provided and assurance of the time frame for
completion of the full infrastructure facilities required. -

_ _ S.P.SINGH
PRINCIPAL SECRETARY TO GOVERNMENT

SECTION OFFICER
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| | ANNEXURE A | .

- GROUP HOUSING SCHEME/LAYOUT APPROVAL UNDER REGULATION 12 AND 13 OF
THE HUDA DEVELOPMENT PROMOTION REGULATIONS & READ WITH U/S 13 & 14
OF THE A.P. URBAN AREAS (DEV) ACT, 1975. _

| (Read the provisions of the HUDA Development Promotion Regulations for the
conditionalities and requirements for permitting/undertaking such development)

FORM - A

To ~ Dated:

The Competent Authority -
Hyderabad Airport Development Authority
Secunderabad - 500 003.

SirfMladam,
Application for (specify-- Land Pooling Scheme/Layout/Group Housing Scheme )

1. |/We hereby submit applicatibn- for (specify - Land Pooling Scheme/L ayout/Group
“Housing Scheme and permission to carryout development works in the site covered by
Sy. No. of _ Village,

mandal, District admeasuring Ha/ sq m / -------——- Acres

in accordance with section 13 & 14 of the A.P. Urban Areas (Dev.) Act, 1975.

2. 1/We intend to undertake: (tick /specify which is applicable and strike out the ones not
appliéable. ) _ ' ' |

a) Plotted layout development ;

b) Residential colony development with Civil construction as per approved type design;

¢} Group Housing Scheme/ Cluster Housing Scheme with blocks of proposed residential /
dwelling units with Civil construction as per approved type design; '
d) A mixof with Civil construction as per approved type designs ;

3. IMWe hereby enclose the necessary buii'ding type designs drawn to écale and in
accordance with the provisions of the Hyderabad Revised Building Rules,2006
(applicable only in case of (b) to (d).

4. The total extent of the site for the proposed development mentioned in 2 above is

hectares _(acres).
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“1.The net area of the proposed: development after deducting the area under the

following Master plan roads:.{a) --= (b)
(c) _ is ___hectares _

( acres).

| submit the following documents & Plans and particulars in respect of the above

site proposed : development (All copies of documents to be attested by

a Gazetted Officer).

Ownership and one link document copy. _
- Latest copy of the Pahani issued by Mandal Revenue Officer ;
‘Record-of Rights pass Bookftitle deed for the proposed site.
- ‘Registered documents for the proposed site. '
Copy of the Registered General Power of Attorney.
- Copy of the Non-Encumbrance Certificate for the past 13 years
Copy of the Link Document

An affidavit declaring the total holding .of the proposed site is within Urban ceiling.

limits by each owner (wherever applicable).

- Court orders / decrees confirming ownership/U.L.C clearance (wherever applicabie).

Other documents (specify in support of ownership &

U.L.C. Clearance aspects, if applicable
Revenue sketch of proposed site duly attested by Revenue Authorities.

Location Plan_ of site and surrounding developments/lands drawn to a minimum
metric scale of 1:1000 . showing surrounding roads, electricity lines, approved

- layouts/Land Pooling Scheme/Group or Cluster Housing Scheme ,drainage, sewerage
etc. within 500 meters radius.

A detalled surveyed = topographical plan of proposed site for
~development to a metric scale of 1:600 showing the contours
of the fand at 2 meters intervals, nalas, drains, wells, trees, roads, electricity lines,
sewer lines, etc. :

- The -proposed Land Pooling Scheme Land Poohng SchemeILayoutf Group
Housing Scheme pattern draw to a scale 1 : 600 {original in any durable medium like
tracing. cloth, film or reproduction tracing film, etc., & 3 sets of prints). Showmg the
‘following details:

a) . The boundaries of the proposed site distinctly shown in red;

by The proposed’ plotslblocks with clear dimensions (limited to 55 % of total site .

areas in case of layout applications).
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c) The Public Open spaces of minimum 10% of the site area in one or more places
and in centre of proposed site’s blocks.

d) = The area to be left for 5% EWS housing; 5% for HUDA in prominent location of
the site with clear approach roads to these Biocks;

e) The area earmarked for 10% LIG Housmg of total land area with clear approach
road of 12.2 m -

fy The area earmarked for 10%.of total land area for MIG Housing with clear
approach road of 12.2 m

e) The area for common amenities like, Overheard Water Reservoir, common
septic tank areas, electricity Sub-station, Garbage disposal points etc., at proper '
locations (which shall be over & above area mentioned in (c) above.

(e) - The sites for social and community facilities (up to 2.5%) like Community
Centre/ Shopping Centre/ Educational Center/ Medicat Centre

&> ' {f) The proposed road network within the site and integrating with neighboring and |
surrounding road network and pattern, and incorporating the alignment of the-
statutory Master Plan roads and developing these as required as per the HUDA

Development Promotion Regulations.
() The proposed channelization of natural drains & nalas with proper width and
green belt buffer within the site as required as per the HUDA Development

Promotion Regulations.

| (n} Separate plans showing the proposed drainages, sewerage disposal

system and water supply, supply system for the project as per BIS code & .

standards.

(i) All the above plans, and details of the above proposed project and
implementation are being undertaken through' the following licensed. technical

personnel:

Licensed = | Developer/ Architect Town Civil | Structural | Real
Technical Builder Planner | Engineer | Engineer Estate
Personnel Firm

Nanme

Address

License No. (Registration

No. only)

Signature

(i) l/we am/are herewith submitting the Joint Declaration & check list jointly filled by
- me and the registered Architect and licensed Civil Engineer and request that our
application/development project may be considered and approved.

Dated : Signature of Owner (s) & Licenced developer/builder
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Name Of Owner (s) & Licensed Developer/Builder

‘Complete Mailing Address _

Phone No

DECLARATION

- (TO BE SUBMITTED ON RS. 100/- STAMP PAPER &-NOTARISE_D)-'

1. 1/We hereby declare that YWe am/are the Owner/s of the site in Survey No. (s)

of - - Village,

C Mandal, admeasuring —_ Hectares

“on which the Land . Pooling - Schemeltayout development /Group/Cluster Housing
Scheme is proposed. o

© 2. |1 We hereby affirm / declare that the site ! plot'l property is not déclared.surplus
-+ under the provisions of Urban L.and ceiling Act, 1976. and is not a Government land.

3 The boundaries of the S|te and the areas mentioned in the layout plan are correct and
true. -

4, I’We hereby affirm that i/we will abide by the Land Pooling Scheme/ Group /Cluster:
- Housing Scheme /layout approval conditions and the provisions of the HUDA Layout
Development Regulations, 2008, and will execute the all works including development
of the Master Plan roads at our cost and as per the specifications.

5. I/We affirm that [/we shall not sell or lease the plots of the areas earmarked for
mortgage sites until the final layout is approved;

6. | We will hand -over the sites/areas/plots duly developed and earmarked for EWS

- housing, for HUDA, for public open. spaces and for social & community facilities to

- HUDA free of cost and without encumbrances through registered Gift deed to HUDA
‘before the release of:- the approved plans;

7. 1/We agree that if l/we do not comply with the same within the given time period from

~ the date of approval,.and HUDA would be at liberty to dispose off the mortgaged plots

- and undertake the development works and we would not have any claim whatsoever
in the matter,

- Dated: - o Signaturefs of Owner(s) & Licenced Developer/ Builder
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ANNEXURE- II
. (G.O.Ms.No.ZSS'M.A & U.D. (11) Departmenf dated 03-04-08)

The text and maps which indicates extensive modifications carried out to the Master
Plan / Zonal Development Plans of HUDA Area shall be read with the following
modifications:

A. The following Survey numbers are earmarked for Residential Use:

1. Sy. Nos. 323/2, 323/3, 323/4, 323/5, 323,' 355, 356, 384, 385, 386, 387, 394, 395,
395/63, 396 to 403, 406, 407, 423, 444, 445 & 505 of Tellapur Village,
'Ramachancyaéuram Mandal

2. .8y.Nos: 285,325, 326, 327, 328; 334, 335, 441 and 447 of Poppalaguda: vdlage' '
'Rajendranagar Mandal

3. Sy.Nos. 724,725,726, 728, 729 of Dever Yamza! village, Shamlrpet Mandal

Sy. Nos. 36/B, 83, 85, 86, 101, 106, 111, 112, 113, 187, 188, 189, 190,191, 193,
201, 202, 203, 205, 206, 207, 221, 307, 308, 309, 310, 310/B, 311, 312, 313, 3186,
316/8 317, 317/B, 317/C, 317/D 323/C, 332, 445/1, 445/2, 446 and 487 of
Bachupally village, Qutubuilapur Mandal

5. Sy. Nos. 68, 100, 106, 108, 109, 111, 112, 113, 115, 116, 117, 118, 119, 149, 150
( to the extent falling cutside FTL and subject to feaving required buffer zone of 30
mts) of Kempally Village, Medchal Mandal

6. Sy. Nos. 569, 591, 593, 596, 993/46, 993/47 of Ameenpur village, Patancheru
Mandal

7. Sy. Nos. 101, 105, 130, 131, 132, 134 of Edulanagulapally village,
Ramchandrapuram Mandal. :

Sy. No. 82/1 of Mallapur village, Uppal Mandal.

Sy. Nos. 17, 18, 19, 44, 47, 48, 49, 82, 83, 84, 123, 52/A of Jeedimetla v:llage
Qutubuilapur Mandal

10.  Sy. Nos. 35, 37, 38, 38/1 of Upparpally village, Rajendranagar Mandal
11. Sy.No. 9 of Alijapur village Rajendranagar Mandal
12.  Sy.Nos 271, 272 of Ankushapur village, Ghatkesar Mandal

13. Sy.Nos 11 to 19, 21, 22, 23, 25 to 34, 39, 40 to 43 of Peerancheru village,
Rajendranagar Mandal

14. Sy.Nos 135, 136, 137 of Dulapally village, Qutubullapur Mandal.

15. Sy.Nos 91 ,92,93, 94, 100, 144, 145, 299, 300,350 and 353 of Balapur village,
“"Saroornagar Mandal subject to providing buffer towards RCI land

16. Sy.Nos 23 and 33 of Kowkur village, Malkajgiri Mandal

17. Sy.Nos 74, 75, 81 to 85, 177 of Yellampet village, Medchal Mandal

18. Sy.Nos 172,173, 174, 175 of Hayatnagar village, Hayatnagar Mandal
19. Sy.Nos 104 to 109 of Nagaloor village, Qutubullapur Mandal




- 20.

21.

22.

23.

24,
25.

26.

27,

28.
29.

30,
31.
32.
33.
34,
35.
36.

37.
38.

39,

- 40.
41,

34

Sy.Nos 439, 443 to 446, 448 to 453, 455 to0 460, 458/A, 462 , 468, 469, 470, 494,

- 495 and 497 of Gowdavalli Village, Medchal Mandal
Sy.Nos 61 to 65, 107, 260, 261, 284, .298 to 354, 302/AA of Kollur Village,

Ramachandrapuram Mandal and: aII other adjoining Sy. Nos. of Kollur Village and

- Edulanagulapalli-Village bounded by residential use on northern side; ORR Growth

Corridor -on eastern side; Kollur Cheruvu on southern side and proposed mu!tlple
use zone on westemn side.

Sy.Nos 10'to 17, 217, 219, 262 to 269, 273, 276, 278 to 303, 284/1 ,2 ,285/A,

- 302/1, 303/1, 315to 327, 317/1,317/3, 318/2, 318/3, 332, 332/A, 332/AA, 334, 336,
- 337, 328, 330, 331,333, 335, 338, 339, 341, 342, 343, 345, 347, 348, 349, 350,

357, 373,374, 375, 387, 429, 430, 431, 432, 437, 438, 439, 440, 444, 446 to 454,
457 to 467, 523, 523/2, 538 of -Gundiapochampally Village, Medchal Mandal

Sy.Nos 83--to 87, 91, 92, 148, 149, 150, 151, 152 of Boduppal village, Ghatkesar

~mandal

Sy.Nos 133, 140 of Chengicherla village, Ghatkesar Mandal

Sy.Nos 78,798 to 106, 108 to 116, 128, 129, 130, 132 to 140, 142, 143, 144, 145,
159 to 163, 197, 198, 249, 252, 253, 255 to 259, 264,312,313/1 and 313/A of
Athvelly village, Medchal Mandal

‘Sy.Nos 18,.20 to-24, 27 to 31, 37, 52, 54, 55,60 to 65, 67 to 69, 149, 151, 1521,
153, 154!1/A 156/1, 164, 166/2 167, 181 to 187, 190 to 192, 208 to 214 and 220 :

of Kokapet village, Rajendranagar Mandal

Sy.Nos 15, 23, 23/A, 29 to 33 of Shivarampally Jaglr wIiage Rajendranagar
Mandal

Sy.Nos 34 and 76 of Hafeezpet Village, Serilingampally Mandal

Sy.Nos 107, 108, 109, 110, 112, 113, 116, 119, 120, 135, 136, 140, 143, 149, 158,

160, 161, 165, 168, 170, 171 of Aushapur village, Ghatkesar Mandal

Sy.Nos 522 to 527, 543/3 to 543/7, 543/9 to 543/12 of Ghatkesar village,
Ghatkesar Mandal

Sy.No. 549 of Uppal Khalsa village, Uppal Mandal

Sy.Nos 33, 61 to 65 of Ahamadguda villagé, Keesara Mandal

S.Nos. 368, 368/A, 380, 504 to 508, 510, 511 of Puduru Village, Medchal Mandal
Sy.Nos. 19, 20, 21,.23, 28 to 35, 38, 39 of Gandipet Village, Rajendranagar Mandal
Sy.No.71 of Dabilpur village, Medchal Mandal

Sy.No. 59-of Kothapet village, Saroornagar Mandal

Sy.Nos. 57:t0 60, 63,290, 291 of Cherlapally village, Keesara Mandal

Sy.Nos. 12, 13, 14,18, 20, 43, 45, 50 to 53, 59, 60 (to the extent falling -outside

FTL and mandatory buffer zone) of Bandlaguda village, Uppal Mandal

Sy. Nos. 44, 51,52, 63, 65,-66, 76, 77, 78, 80, 102, 119 to 124, 1246, 1248, 1274
to 1277, 1278, 1283 of Shameerpet village. Shame-erpet--Mandai

Sy.No 1009 of Kukatpally village, Balanagar Mandal
-Sy.Nos. 345 to 348, 351, 352, 353 of Muttangi village, Patancheru Mandal
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42.  Sy.No. 294 of Pedda Amberpet village, Hayathnagar Mandal

43, Sy.Nos. 5,8, 7, 10 to 14, 16, 17, 22, 25, 27, 28, 29, 31, 33 of Osmannagar vnlage :
Ramachandrapuram Mandal and all other adjomlng Sy. Nos. of Osmannagar
village located on northern, eastern and westernsides-up to village boundary.

44. Sy.Nos. 145 to 149 of Yemnampet village, Ghatkesar Mandal

45. Sy.Nos. 267, 268, 269 of Keesara village, Keesara Mandal

46. Sy.Nos:881 of Medchal village and Medchal Mandal

47. Sy.Nos. 142, 143, 144, 150 of Narsingi village, Rajendfanagar Mandal

48. Sy.Nos. 69, 86, 87, 88, 89, 99, 100, 102 of Suraram village, Qutubullapur Mandal
- 49. Sy.Nos. 360, 361, 396, 397, 398.of Manchirevula village, Rajendranagar Mandal

50. Sy.Nos. 220 to 223, 228, 231, -232, 233, 235, 238 to 242 of Bogaram village,
Keesara Mandal

51. Sy.Nos. 201 to 208, 215, 216 of Gogillapur village, Qutubullapur Mandal |

52. Sy.Nos. 50, 51, 56, 57, 115, 116, 117, 250, 251, 254 of Gopanapa[ly village,
' Senllngampally Mandal

53, - Sy.Nos 225, 228, 267, 268, 269, 288 of Rampally village, Keesara Mandal

54. Sy.Nos. 575, 576, 588 to 593, 619 of Ghanapur Village and S No.286, 287 of
Patighanapur village, Patancheru Mandal

55. Sy.Nos. BO2/A/AA, BO2/AJE, Ankireddypally village, Keesara Mandal
56. Sy.Nos. 177, 179, 180/2, 185, 187, 195 of Tumukunta village, Shameerpet Mandal -
57. Sy.Nos. G612, 613, 614, 616, 642 to G44, 689 of Dundigal Village, Medchal Mandal

58. Sy.No. 13 of Akbarza village and Sy.No 11 of Macchabollaram village, Malkajgiri
Mandal

59. 8y.Nos. 268,269,272 to 275 of Chandanagar village, Serilingampally viilage are
deleted from congested zone and developments shall be allowed without any
height restrictions

60. Sy. Nos. 923 to 926, 933 to 935, 946, 952, 957 to 961 of Jawahar Nagar Village,
Shamirpet Mandal.

61. Sy. Nos. 118 to 121, 126 to 131, 194 to 198, 200 to 205, 207 to 216, 235 to 246
248 to 252, 254, 256, 257, 258 of Tellapur Village, Ramachandrapuram Mandal
and all other adjoining S.Nos. of Tellapur Village bounded by railway track on
northern side; 30 mts wide proposed road on eastern side (located on the western
side of Tellapur village settlement ) ; 30 mis wide proposed road on southern side

and Teflapur village boundary on western side. :

B. The following Survey numbers are earmarked for Commercial use:

62. Sy.No. 353 of GajUIaramaram viliagle, Qutubullapur Mandal
63. Sy.Nos. 429, 430, 431, 432, 433, 439 Bowrampet village, Qutubullapur Mandal
64. Sy.Nos. 8, 11, 12, 13, 55, 55/ E of Kondapur village, Serilingampally Mandal




.65,
66. -

- 67.

68.

69.
70.

Sy.Nos..516/A, 516/AA, 517 of Muttangi village, Patancheru Mandal
-Sy.No. 6845/ 1. of Amberpet Kalan village, Hayatnagar Mandal
'Sy.Nos‘.v169.'an_d170 of Kukatpally village, Balangar Mandal

Sy.No. 47 of Jeedimetla village; Qutubullapur Mandal
Sy.Nos 79 of Yellampet vilage, Medchal Mandal

Sy.Nos 83, 84, 85, 86, 87, 88 of Hafeezpet Village, Serilingampally Mandal
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C. The following Survey numbers are earmarked for MUIt_ipIé’ Use Zone:

71, Sy. Nos. 199, 200, 204, 223, 257,' 258, 259, 262, 276, 281, 282 of Bachupally
village, Quiubullapur village

72. Sy. Nos. 109 to 114, 244 to 249 of Gopanapally village, Serilingampally Mandal

73. Sy. Nos. 511 to 518, 599, 621, 649 to 666 of Gundlapochampally village, Medchal
Mandal

74. Sy.Nos. 329 to 333, 345, 346, 351, 352, 353, 354, 355, 356, 381, 391, 392, 393 of
Poppalguda village, Rajendranagar Mandal

- 75. - Sy.Nos. 136, 137, 145 to 148 of Narsingi village, Rajendranagar Mandal

76. Sy.Nos. 219, 222, 224, 225, 226, 229, 264 to 272, 276, 277, 279 to 284, 286 to
297, 299 of Nallagandla village, Serilingampally Mandal

77. Sy. Nos. 1050, 1051 of Kukatpally village, Balangar Mandall

D. Other Modifications

78. Sy.No. 90 of Mansoorabad village, Sarcornagar Mandal is. earmarked for
Institutional Use Zone _

79. Sy.Nos.450 of Sultanpur village, Patancheru, Mandal is earmarked for Industrial
' Use

80. Sy.Nos.165 to 172 of Boduppal village, Ghatkesar Mandal is earmarked for
Conservation Use Zone

81. The proposed 30 Mtrs Road passing through Sy.No.384, 385, 386 and 387 of
Tellapur Village is realigned to converge it with the existing 9 meters Road Ieadlng
from Tellapur to Shankarpally Road to join at 24 meters T-junction.

82. The proposed 60 meters road in Sy.No.280, 281 & 279 in Budvel village of
Rajendranagar Municipality lands, is realigned along the existing 30 meters wide
road in the Sy.No.281, 284, 285 and 286 of Budvel (V), Rajendranagar (M)
R.R.District and another 30 meters wide proposed road passing through
Sy.No.277, 270 and 268 of Budvel village is deleted.

83. The existing 12 meters Road from Sufilguda Station point to Jyothi nagar in
Malkajgiri village is designated as 18 meters road.

84. The proposed Uttam Nagar to Jyothi Nagar road in Malkajgiri area till Tukaram gate
is designated as 18 meters road.

85. The proposal to widen the existing road passing through Sy.No.661, 771, 658 &
684 of Yellareddyguda, Kapra is dropped.

86.. The existing road from Gopanpally X Road to Nallagandla settlement is designated
30 meters.

87. The width of proposed road from Kukatpally main road (near JNTU gate) to
Pragathinagar passing- through HMT Colony and Amber Cheruvu is designated as

15 meters.
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89. -

90.

91.
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93.

94.

95.

96.
97.

98.

.99,

100.

-~ 101.
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The ‘proposed 30 meters road passing through Sy.'Nos.441 & 447 of Poppalguda

- (V), Rajendranagar (M) is deleted. _ : 7
Thewidth of the proposed road passing through Sy. Nos.371 & 372 of -

Gajularamaram Village, Quthubufiapur Mandal is designated as 18 meters. _
The-existing 60 feet wide road below the H.T.line on the western side of Neralla

- cheruvu, Kondapur village is continued further to connect the existing Kothaguda to

Kondapur road.

The 200 feet wide road proposed through Sy. No. 49 & 51 of Kowkur village is
realigned-towards southern side to converge it with the existing alignment shown in
the Layouts approved by HUDA.

The proposed width of the existing R& B road from Miapur to Dundigal X roads,

- Gajularamaram (V), Qutubuliahpur (M) is designated as 60 meters. -

The width of the proposed road connecting Old Bombay- Highway with the New

- Bombay ‘Highway passing through Sy.No.49, 50, 48 etc. of Madeenaguda Village

and Sy.No.73, 85 and 83 of Serilingampally village is designated as 45 meters.

- The proposed road passing through Sy.Nos.403 and 404 of Tellapur village, RC

Puram Mandal is realigned along the existing road.
The proposed road passing through Sy. Nos. 1011/5, 1011/6, 1011/7A, 1011/8,

- 1011/9, 1011/10 and 1011/11 of Moosapet is realigned along the existing IDL Ro'_ad

and existing 12 meters kutcha road

“The width of the proposed road from Sainakpuri Cross roads to College of Defence

Management is designated as 24 meters. :

The existing road-passing all along plot Nos 11 to 19 in Sy.Nos. 310, 311, 318 to -

323 and 337 of Poppalaguda Village, Rajendranagar Mandal, Ranga Reddy District
is designated as 18meters road.

The proposed 24 meters road passing through Sy.Noé.152, 155, 159, 160 of

Neknampur village is extended up to radial road leading to Narsingi (Gandipet Main

road).

A new 30 meters road is proposed all along the existing kutch road through S.
Nos.15, 10 of Osmansagar village and S.No.124 and 262 of Gopanapally (v}
connecting Gopanpally - Vattinagulapally main road with the another proposed 30
meters road located on southern side of Sy.No.14 of Osmannagar village.

18 meters wide road connecting Nizampet road (near K Raghava Reddy Gardens)
and Bolarum Road (near Dr Reddy’s Research Foundation) underneath the H.T.
line is proposed.

The proposed 30 m road in Sy Nos 168, 171 to 175, 202 to 205, 211, 229 to 232,

240, 243,:244, 260 and 263 of Nagaram (V) is realigned along the existing 18
meters road. Another 30 meters road passing through Sy Nos. 43, 46, 47,51 to 53

. and 56, 67 of Cheralapalli (V) Sy.No.67 is realigned through the road on western

102.

103.

side of Mint to Cherlapally (V)

The width of the link road (abutting the Survey of India premises) connecting
Tarnaka-Uppal Inner Ring Road-and Ramanthapur-Uppal Road is designated as
36 meters.

The proposed width of existing road in Sy No. 1046/1 and 2 of Medchal V) is
designated as 18 meters.
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The road proposed through N.F.C Complex (D:A.E. Lands) Moulali from Sy. No.
368/1 of Malkajgiri village up to over brldge near Mallapur is deleted.

The proposed master plan roads passing through Sy. Nos. 923 to 926, 933 to 935
946, 952 and 957 to 961 of Jawahar nagar Village, Shameerpet Mandal are
realigned along the layout roads.

The road existing on the western side of the Peerancheruvu lake and Govt.,
housing passing through Sy. No. 24, of Peerancheruvu village is designated as 30
meters road and continued further through Sy. No. 33,35,36 of Peerancheruvu
village and S.Nos. 44 and 45 of Bairagiguda village and connected to proposed 30
meters Peerancheruvu-Gandhamguda road (located on the eastern side of
Peerancheruvu lake).

New link road of 30 meters width conne'cting' Ra_'dial Road No.17 upto the present
ORR junction with NH. 202 is proposed.

The proposed 30 meters road parallel to Railway line from Rampally and Pocharam
is extended up to NH 202

The width of the road from R K Puram to ECIL X Road is designated as 45 m
The proposed width of the road passing through the Sy Nos. 476(P) to 479(P) of

Attapur village is designated as 18 meters.

The above modifications are subject to the following conditions:

(i In respect of lands which are partly falling in HUDA Master Plan and paﬂly

falling in ORR Growth Corridor, the above modifications wiil apply only to the
extent of land whlch is outside the ORR Growth Corridor. _

(i} The above modlflcatlons shall not be used as the proof of any title of the Iand

(iii) The appilcants shall obtain prior permission from Hyderabad Urban
Development Authority/Local Authority concermned as the case may he hefore

undertaking any development.

(iv) The owners/applicants are solely responsible for any misrepresentation with

regard to ownership/ title, Urban Land Ceiling Clearances etc. The owners/
applicants shall be responsible for any damage claimed by any one on
account of above changes.

(v) The owners/ applicants shall handover the areas affected under the notified

roads to the local bodies at free of cost.

(vi) The owners/ applicants shall develop the roads free of cost as may be

required by the local authority.

(vi)  As per the revenue records if any tanks / water bodies / nalas are located in

~ the above Sy. Nos. same shall be retained as it is and required buffer zone as
per extant rules shall be provided all along such tanks / water bodies / nalas.
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Annexure-3

GOVERNMENT OF TELANGANA .
MUNICIPAL ADMINISTRATION AND URBAN DEVELOPMENT DEPARTMENT

Memo No.14457 / Plg.1/ 2018, ' Dated: 31.05.2019

Sub: Municipal Administration & Urban Development Department —
HMDA — Incorporation of land use of S.No.285 of Puppalguda
(v) as per the orders issued in G.O.Ms.No.288 MA., Dt.3.4.2008
— Instructions — Issued — Regarding..

Ref: 1) Government letter No.1617/11/2015 -1 Dt.25.03.2015
~ 2) Government letter No.14457/PIng 1/ 2018 Dt. 3.1.2018
3) Representation from Phoenix Spaces Pvt Ltd.,Dt.2.5.2019

* k% k Kk %

_ The attention of the Metropolitan Commissioner, Hyderabad Metropolitan

Development Authority, Hyderabad is invited to the subject and references cited. In
the references cited instructions were issued to HMDA to incorporate the land use
- of the S.No. 285 of Puppalguda (v) as Residential Use as perthe orders issued in
G.O.Ms.No.288 MA., Dated: 03.04.2008. But it has come to the notice of the
Government that so far HMDA has not implemented the above instructions.
Therefore, HMDA is hereby directed to incorporate the land use of the S.No0.285 of
Puppalguda (v) as Residential Use as per the orders issued in G.O.Ms.No.288
MA., Dt.3.4.2008 without any furthr delay and furnish the copy of the Master Plan
to the Government after incorporating the above change.

ARVIND KUMAR

PRINCIPAL SECRETARY TO GOVERNMENT
To
The Metropolitan Commissioner,
Hyderabad Metropolitan Development Authority,
Hyderabad.
" B¢,

/IFORWARDED BY ORDERS// S e
' S\?@TION OFFICER

% A \/v«vW“V
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Annexure-4

RIOVIRNMENT OF ANDHRA PRADESH
LR NG DEPARTMENT

. OFFICE OF THE COLLECTOR,
RANGA REDDY DIST.

600 . Dated: 2811-2000.

: Sub: Tanks —Rarpa Reddy Dist — proposals under Seolion T2-A
Repistation Act. 1908 for Nefification — submitted — Reg.

R;ﬁ&ﬁmﬁn‘?ﬁﬁ Rovenue {Registration. ) Department)
eI, .

ijniriiﬁ ldnd . attention to the re.t?utﬁpm cited. 1 wish to inform that
mvmimlalﬁm&iﬂﬂdhwﬂﬂ are comiig up over the lands covered by tanks
and aiios’ and n-the Full Tank Lovels of the surrounding Mandals of

Rarips Reddy Distriot. To'the raiay season oven the sfight morease of inflows,

. the houses are being, finmdated causing havot to the lives of the poople and

their property. - More over sost of the lands coveted by tanks and kuntas are
Giverninent lants and in cases whore there ate #hikam pattas no residential
activifies can be allowed. Therefore there is & dire need for imposing
probibition of Registrations i the lands coveted by tanks and kumtas and
lands covered by their Full Tank Levels in the iirterest of the public policy and
fo proteot tho tanks and kintas. :

2 . Contd:2

. pegyedUnd RT1Act 500€
M . .
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' .!Iﬁ?ﬁﬂ, [ am submitting hérewith the proposals for
| ationunder Séction 22-A of the Registrition
stration (AP, Am‘mﬂnmﬂt JAct, 1999 pu:ﬁiiu‘ﬂng
.'ﬂémud by tauk?ﬁﬁﬂﬂ Kuntas afsammng
s prescribed . in thrﬂmifgxummulasnd_ ' -
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' ‘ Annexure-5

3754 Ej}nr;:;hamud Kunta (Maska lzzath Nagar Serilingampally
3756  |Kalapuram Basti Kunta Miyapur Serilingampally
3753 zfgsh' Kunta (vemana Coiony park | 511 ANDANAGAR erilingampally
2941 |Marshabai Kunta KATEDHAN Rajendranagar
- 2943 |Pale Cheruvu KATEDHAN Rajendranagar
2952  [Noor Mohammad Cheruvu KATEDHAN Rajendranagar
3732 |Khanamet Cheruvu : [Khanamet Serilingampally
3700 ES:{Sa Nagar (Mallai Chandanagar Serilingampally
3702 |Chinna Pedda cheruvu Gopanpally Serilingampally
3703 |Ranganna Kunta - . |Kondapur Serilingampally
3724 |Lingam Kunta Chandanagar Serilingampally
3739 |Pochamma Kunta . |KONDAPUR _|Serilingampally
3744 |Kondapur Forest lake KONDAPUR Serilingampally
3748 |KBR Lake KONDAPUR Serilingampally
3749 |ISB Lake GOPANPALLY Serilingampally
3750 |TCSEnergypark Lake KOTHAGUDA Serilingampally
3701 |Peacock Lake (HCU) Gachibowli Serilingampally
- (Central University. Lake)
3738 |Novotel Complex Lake IZZATHNAGAR Serilingampally
3642 |DMRL Lake GADDIANNARAM Saroornagar
4713 |Dammaiguda Lake DAMMAIGUDA Malkajigiri
4715 |Gopal Tank LOTUKUNTA Malkajigiri
Chilukala Kunta (HCU) Gachibowli Serilingampally
Ravyla Kunta Hafeezpet (Miyapur) Serilingampally
Bachu Kunta Chandanagar Serilingampally
Thouthu kunta Khajaguda Serilingampally
Brahman Kunta - Gaganpahad Rajendranagar
Mysamma kunta Manikonda - Rajendranagar
Nagireddy kunta Marichirevula Rajendranagar
Kaithlapur kunta Moosapet ~|Balanagar
Mahaboob kunta Suraram Qutubullapur
124 Neerla Kunta Bahadurpally Qutubullapur
125 3815 |Mohini Cheruvu RAMANANTAPUR UPPAL
126 3807 |Annarayini Cheruvu KAPRA (M) UPPAL
127 3809 |Pirzadiguda Cheruvy KAPRA (M) UPPAL
128 sg1o |Mathuguda Lake / FATHULLAGUDA  |UPPAL
Pathulguda Cheruvu Z
' X RAMANTHAPUR
129 3811 |Ramanthapur Cheruvu BAGAT UPPAL
130 2935 |HUDA Park Lake FMA)JENDRANAGAR Rajendranagar
131 2945 |NIRD Lake RAJENDRANAGAR Rajendranagar
132 2950 |Talla Kunta UPPARPALLI Rajendranagar
133 2951 |Palle Cheruvu - Pallecheruvu Rajendranagar
Total
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‘.:"(STATUS OF LAKES IN RANGA REDDY DISTRICT UNDER GHMC JURISDICTION

/No.| P*P% | Lake ID |Name of the tank Village Mandal
7 |
1 49 4802 |Amber Cheruvu Baghamser Balanagar
2 47 4800 |Mysamma’'Cheruvy Kukatpally Balanagar
3 48 4801 |Parki Cheruvu Kukatpally Balanagar
4 52 Ali Talab Hydernagar Balanagar
5 54 4804 |Kamuni Cheru Moosapet Balanagar
Sudalavani Kunta
6 55 4805 (Sunnam Cheruvu) Allahpur Balanagar
7 56 4806 |Kindi Kunta Hydernagar Balanagar
8 57 4807 |Mundla Katwa Moosapet - |Balanagar
9 58 4808 igzgfadkl—]ea)mum ianta Kukatpally ‘|Balanagar
10 59 4809 [Nalla Cheruvy Kukatpally Balanagar
11 60| 4810 |Yellamma Cheruvy .|Kukatpally Balanagar
12 61 4811 |Bhimuni Kunta Kukatpally Balanagar
13 62 4812 |Boin Cheruvu Hashmatpet Balanagar
14 | 128 | 2640 |Judar Cheruvy Cherlapally Ghatkesar
15 51 3813 Cherlapally Tank Cherlapally Ghatkesar
16 50 2735 |Qora Cheruvuy Kapra Keesara
. 17 30 4700 |Mukkidi Cheruvy Malkajigiri Malkajigiri
’ 18 31 4701 |Banda Cheruvu Malkajigiri Malkajigiri
| 19 | '32 | 4702 [Nadimi Cheruvu Malkajigiri ‘[Malkajigiri
| 20 63 4703 |Nagiraddy Kunta(Yapral) |Yapral Malkajigiri
i 21 64 4704 |Mysamma Kunta Kowkur Malkajigiri
22 65 4705 |Bison Kunta Kowkur Malkajigiri
23 66 4714 \Mannevari Kunta Machabollaram Malkajigiri
24" | 67 | 4706 |Mothkula Kunta Machabollaram Malkajigiri
25 68 | 4707 |Kotha Cheruvu Alwal Malkajigiri
26 {69 | 4708 Chinnarayan Cheruvu - [Alwal Malkajigiri
| 27 | 28 2838 |Chintal Cheruvy Gajularamaram Qutubullapur
e 28 29 2839 |Fox Sagar. - Jeedimetla Qutubullapur
29 70..| 2840 |Venna Cheruvy Jeedimetla Qutubullapur
. 30 .| 78 2844 |Chinna Bandam Suraram Qutubullapur -
) 31 80 2873 |Panthul Cheruvy Suraram Qutubullapur
32 83 2847 |Rapaiah Kunta Nizampet Qutubullapur
33 84 2848 |Sriram Kunta Nizampet Qutubullapur
34 85 2849 |Dastagiri Kunta Nizampet Qutubullapur
35 | 8 | 2850 |Oora Cheruvy Kompally Qutubullapur®.
36 | 8 | 2852 |Lingai Kunta Dulapally Qutubullapur
37 89 2853 |Sumar Kunta Dulapally Qutubullapur
38 90 2854 |Sandi Kunta Bahadurpally Qutubullapur
39 91 2855 |Peerzadi Kunta Bahadurpally Qutubullapur
40 93 2856 |Babakhan Kunta Bahadurpally Qutubullapur
41 37 2923 |Yellamma Cheruvu Manikenda Rajendranagar
42 38 2924 |Bhagirathamma Cheruvu [Poppaiguda Rajendranagar
1 83 | = | 2895 Kothz Cheruvu Kokapet Rajendranagar
n 54 | 4 | 2826 |Muski Cheruvy .. - |Narsingi - T Rajendranagar
fis 41 2927 |Pedda Cheruvu lorahimbagh Rajendranagar
46 124 2930 |Brahman Cheruvy Gaganphad Rajendranagar
. ‘ 47 | 125 2931 |Mamidla Kunta Gaganphad Rajendranagar
Copy o AS Section, CoBlectorate, Rangs ;

Reddy District for information.
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GOVERNMENT OF TELANGANA
IRRIGATION & CAD DEPARTMENT

From To

R.Dayanand, M.E., Sri P.Srikanth,
Dy.Executive Engineer-1 & Rlo 6-39,
Public Information Officer, Narsingi,
North Tanks Division, R.R.District

Buddha Bhavan, 1% Floor,
Secunderabad — 500 003

Lr.No.DEE1&PIO/NTD/RTIT/2016/ ' Date: . 2016.

Sir, . : ) ' : =
Sub: -Right to Information Act 2005 — R.R:District — Rfo Sri.P.Srikanth and - -
(03) others — Request to furnish the list of water tanks and water bodies
in R.R.Distrct - Reg.

Ref: - Representation of Sri P.Srikanth and (03) others, Dt11.12.2015."
* received through Lr.No.D3/7571/2015, Dt.11.01.2016. ’

*kdkk

With reference to your letter cited, the list of water bodies existing in
R.R.district as per this office records is enclosed herewith.

_ The ihformation'regarding publishing of gazettee listing out the water
podies in R.R.district after year 2001 is not available in this office, since the
subject matter comes under the perveiw of Revenue Depaertment. The concerned
Dy. Collector & fTahsiIdar of respective mandals of R.R. District may please be
approached direétly for fuﬁher information. The application is however is being

transmitted to respective Dy. Collector & Tahsildar of mandals of R.R. District

e

< ' This is for your information.
_ . R , Youss faithfully;”
€ \«;\"’@\b R i,‘.»;s:u-/’??\\ |
> ‘ Dy.Executivé Engineer — 1 & PIO,
a& ’ \ North Tanks Division, Hyd.
N ;ﬂl\\é :
- 1. Copy Forwarded to Dy. Collector & Tahsildar, Serilingampally, Quthubullapur,
, \ Balanagar, Uppal, Malkajgiri, Amberpet, Asifnagar, Bandlaguda, Ghatkesar,
gt S0 1 Golkonda, Keesara, = Saroornagar, - Shaikpet

Tirumalgiry, ~Maredpally,
< Saidabad, for favour.of-kind-information.- Lol Moo ths o
{ 2. Copy submitted to the Appellate Authority and the Executive Engineer, North
& Tanks Division, Hyderabad for favour of kind information.

: I T
VA

<1

Dy.Executive Engineer — 1 & PIO,

. 0
North Tanks Division, Hyd. . \Pg/\u'ﬁ
B3l g
‘é ',

| ]

i R 5 ’ ;
iER-;-- f:"-%} E’}Kf’ g ,j) {:{g}‘"&ﬂ” \:,{,{{ A‘\ et

g
_—_— et L L \Q/ _. v g EXECUTIVE ENCi:;‘EiR_ e
< e = D Depa )
ASST. g&é GQTIVE ENGINEER {rrigation &CA Division i

igati th Tanks
trrigation & CAD Departmant Nort AD.
Morth Tanks Division HYDERAB

HYDERABAD.

i



GOVERNMENT OF TELANGANA
IRRIGATION & CAD DEPARTMENT

From To

Sri T.Narender Kumar,M.E P.Srikanth,
Dy.Executive Engineer-1 & R/o H.No.6-39,

Public Information Officer, Narsingi Village,
North Tanks Division, Ranga Reddy District.

Buddha Bhavan, 3" Floor,
Secunderabad — 500 003

Lr.No.DEE1&PIO/NTD/RTI/2019/ 373 Date: 0] .05.2019.
Gentleman,
Sub:-RTI  Act 2005 -~ Request for Issue of Letter

No.DEE/2910/NTD/RTI/2016/8 Dated: 01.02.2016 and 21.12.2016
under Right to Information Act, 2005 — Submitted — Reg.

Ref: - 1. T.O.Lr.No.DEE-1&PIO/NTD/RTI/2016/8/1, Dt.1.02.2016.
2. Application of the applicant, Dt.26.04.2019.

¥ ok Kk Kk

The requested information through vide ref 2™ cited is attested and attached
herewith.

Yours faithfully,

Nkdor b T

: ‘}(ILLL
4 ¢ Dy.Executive Engineer-1 & 10
(/}f North Tanks Division, Hyderabad.
27!

M

WGHMC?2-PC\Sharing FoldenRTARTI Act-2005 correspondance-20 17. dOCX
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Date: 26.04.2019

To,

The Public Information Officer,
North Tank Division,

Buddha Bhavan,
Secunderabad,

Telangana.

Respected Sir

sub: Request for Issue of Letter No.DEE/2910/NTD/RTI/2016/8 Dated: 01.02.2016 and
21.12.2016 under Right to Information Act, 2005 —reg. :

Dear Sir/Madam,

with  Reference to the above mentioned subject of the Letter
No.DEE/ZB10/NTD/RTI/2016/8 Dated: 01.02.2016 and 21.12.2016, we request you to
provide the complete letters for the same -

3

Please arrange for the:said records at the earliest for which | shall remain highly obliged for
vour act of promptness in this regard. : ’

In view of the above, the postal order (No......ceen.... ) Dated (..... e ) for an a;ount of
Rs. 10/- is enclosed towards the fee for this application, the above information is requested
to be provided under the provision of Right to Information Act, 2005. The necessary chargas
for providing the information will he paid on irtimation.

Yours Truly, ;
Ny’
/ .

P.Srikanth

i/o.H.No. 6-39,
Narsingi Village,
Ranga Reddy District




Annexure-6

GOVERNMENT OF ANDHRA PRADESH
IRRIGATION &CAD DEPARTMENT.

- From To
- Sri Y.Shekhar Reddy,B.E., The Metropolitan Commissioner,
Executive Engineer(l/c), Director Planning - II, HMDA,
- North Tanks Division, 2 Tamaka,
1% Floor, Buddha Bhavan, B " Hyderabad.
M.G.Road, Secunderabad. '
 Lr.No.EE/NTD/HD/DB/2014/ {&o Dt. ©502.2014.
Sir,

Sub: - HMDA Plg. Dept — Change of land use from Water Body use zone

- to Residential use zone in Sy.No. 285 (Part) of Puppalguda (V),

- Rajendranagar (M), R.R. District to an extent of Acres 7 ~ 30
Guntas - Report Submitted ~ Reg

Ref:- 1. HMDA Lr.No. 1675!MP1IP1Q!HMDN2010 Dt:01.05.2013.
2. T.O.Lr.No:EE/NTD/DB/DEE-3/HD/2013/986, Dt.25.05.2013.

_l.invite kind attention to the reference 1% cited, wherein the Metropolitan
Commissioner, HMDA, Hyderabad requested this office to submit the specific
remarks in the matter as desired by the government for further examination of the
subject matter. -

Accordingly the Deputy Collector & Tahsildar, Rajendranagar (M) was
requested to communicate a sketch map showing the plot together with status of
survey number Shikam/ Patta etc., vide reference 2™ cited.

-~

| have inspeéted the said site along with Deputy Executive Engineer,
Assistant Executive Engineer and Mandal surveyor. The mandal surveyor
“explained that the kunta by name Mekésaani kunta as per revenue records.

As per list of the tanks available in ﬁ1is office there is no source by name

Mekesaani kunta. Further necessary mformatnon and clarification may kindly be
obtatned from Revenue authorities.

This is” submitted for favor of klnd mformatzon and for taking further
necessary action-in the matter

H
Yours faithfully,

//_,/ : Executlvg’E gineer,

P ' Norm Tanks Division, Hy_d_erab.j%
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s Annexure-7

X (SEANNED) 3280|\b

FGOVERNMENT OF TERANGANA NP
SOERRVERGE DEPAR TE'31\/!131\1'1" \

From 172 DEC Zmﬁ] To

LTy

Smt.T.Sucharitha, il iy The District Collector,
Tahsildar, OTF B R Ranga Reddy District.
Gandipet Mandal. SEOTER e »

Lr.No.D/ 849 /2016, dated: 16-12-2016.
Sir,

Sub:- HMDA - Ranga Reddy District - Gandipet Mandal - Puppalguda
Village - Sy.No.285 - Change of land use from water body to
Q 1 )‘, &{4 residential use as per G.0O.Ms.No.288, M.A & UD (L1) Dept - specific
’ O«' | Lemarks & clarification called - Submitted - Further report called for

- Submitted - Reg.
Q of-- 1. Collector, R.R.Dist Lr.No.D3/1838/2016 dated 01-09-2016
q/q}\\\/ & 10-09-2016& 7+ /1 - >T1b -
2. This office Lr.No.Even dt.10-10-2016
3. Addl Revenue Inspector report dated: 8-10-2016.

hEE

@‘) I invite kind attention to the references, wherein vide reference 1t cited it
?&r\ O&\\)‘7 was requested to submit specific remarks and clarification on change of land use
é‘\\\ from Water Body to Residential use while furnishing the documents submitted by

the petitioner and also report whether Mekasani Kunta exists or not in Sy.No.285

of Puppalguda village, Gandipet Mandal.

In this regard, it 'is submitted that, originally the land in Sy.No.285 extent
Ac.17-30 gts situated at Puppalguda village, Gandipet Mandal and other lands are
classified as patta in the name of Nawab Fakir Yar Jung, who migrated to Pakistan
and after his migration of the said Nawab Fakir Yar Jung lands were recorded as
“Jairnigarani Custodian Sarkari” and are vested with Government. The Joint
Collector, Ranga Reddy District has transferred the evacuee land in Sy.No0.285
total extent Ac.17-30 gts., vide proceedings in file No. D3/5189/93, dt:16-12-1994
including other lands in terms of the Letter No.RSC/B/land/Bon/ Disp/Lts/
32468-79/1964, dated: 06-05-1964 and sale certificate was issued in favour of Patti
Devadanam S/o. Narasaiah and the above allottee has alienated the entire
property in favour of various persons and the petitioner also. It is further
submitted that, the land in Sy.No.285 of Puppalguda village is not covered by
recent Hon'ble High Court Judgment dated: 12-02-2016 in-W P.No.14066 and
14067 of 2006. At present there is no Government interest over the subject land.

Contd...2.,



1 1)

=

L.
Further, the matter has been enquired locally and local enquiry report and’

material papers available in the file, it is submitted that;

1(a)

(©)

(d)

(e)

®

The land in Sy.No.285 of Puppalguda village is non-agricultural land and
as per the guidelines issued by the Government in G.0.Ms.No.288,
Municipal Administration & Urban Development (A) Department, dt.03-
04-2008, the subject land is earmarked for Residential use.

As per HMDA letter communication No.1617/HMDA/Dev/L&P/RTI /
2016, dated: 21-01-2016 and the list provided by them, there are 46 water
bodies in Rajendranagar and Gandipet Mandal, the name Mekasani Kunta

is not found and it has been de-notified from the lake list of HMDA.

As per the letter No.E5/7030/2000, dated: 28-11-2000 addressed to the
Secretary to Government, Revenue Department by the office of the
Collector, Ranga Reddy District, the list of water bodies, pages 38 to 40 the

lake was not found.

As per the letters issued by the Government of Telangana, Irrigation and
CAD Department Lr.No.DEE/2910/NTD/RTI/2016/8, dated:01-02-2016
and 21-12-2015 in respect of lakes and water bodies that the name of

Mekasani Kunta is not found.

As per the letter the Gazette No0.403 By Revenue Department-Lands
covered by tanks and kuntas of Ranga Reddy District (G.O.Ms.No.647,
Revenue (R-1) 3rd chober, 2001), the name of Meksani Kunta is not found.

As per the updated list sent by the office of the Superintending Engineer I
& CAD Department, Ranga Reddy, there are about 2851 Water Bodies in
Ranga Reddy District, but the name of Mekasani Kunta is not found in the
said list in respect of Gandipet Mandal.

The land in Sy.No.285 situated at Puppalguda village is classified as patta
and as per the pahanies from 1952 onwards, there is record of cultivation in
Column No.13 and no mention of Water Body in any of the pahanies.
Further, on the ground the land in Sy.No.285 is an embankment on the side
there is Firangi Nala and (2) large wells existing which are constructed long
back. In view of tl{{s,1t is clearly evident that there is no water body in
Sy.No.285 of Puppalgudyéi;\iillage, Gandipet Mandal.

‘ Contd..3.,

"

5
»
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3.  The following are the entries in the pahani for the year 2015-16.

Sy. Extent Entries in pattedar Entries in occupation
No. Ac. gts. column column
285/ A 7-30 | RK.Saina R.K.Saina
W/o AXK. Kutti W/o AXK. Kutti
285/AA/A 2-20 | T.Sowjanya T.Sowjanya
D/ o Balaji D/ o Balaji
285/AA/AA 2-20 | T.:Preethi T.:Preethi
D/o Balaji D/ o Balaji
285/AA/E 0-35 | Patti Raju Patti Raju
: S/o Late Devadanam | S/o Late Devadanam
285/AA/AA/EE| 0-35 | Patti Goverdhan Patti Goverdhan
S/o Late Devadanam | S/o Late Devadanam
285/AA/U 0-35 | Patti Srikanth Patti Srikanth
S/ o Devadanam S/ 0 Devadanam
285/AA/UU 0-35 | Patti Praveen Kumar | Patti Praveen Kumar
S/o Devadanam S/o Devadanam
285/AA/YE 0-10 | M.Janardhan Reddy M.Janardhan Reddy
S/o0 Ananth Reddy S/o Ananth Reddy
285/AA/RU 0-20 | K.Nagender Rao K.Nagender Rao -
S/o Kesava Rao S/ o Kesava Rao
285/ AA/RUU 0-10 | G.Srinivasa Rao G.Srinivasa Rao
S/ o Late Gopal Rao S/ o Late Gopal Rao
285/AA/LU 0-10 | Bheem Reddy Bheem Reddy
S/ o Narsi Reddy S/ o Narsi Reddy
285/AA/LUU 0-10 | P.Krishna Murthy P.Krishna Murthy
S/o Late Chennayya | S/o Late Chennayya
This is for favour of kind information.
" Yours faithfully,
&
Tahgﬁggl!{’
Gandipet Mandal.
. L . . b
Copy submitted to the Revenue Divisional Officer, Rajendranagar

for kind information.
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gﬁ Hyderabad Metropolitan Deveiepmen} %uth?ﬂ:\,
1 flnor. GHMC Building. West Marredpaliv, Securzierabad,

Famicda:

N ;
(3 e g VLR

' ‘ (17.7.2810
| erter Na, 1678/MP /Py HVIDAZOLY, Daged: 1 7.7.2010

T“";r_ fppeinal Seorgtarty 0 Government,
LA & LD Departmert, '
Covarnmen of And hra Pradesh.
Sac-etariat

Sir

i ) v . ks oF Me Sy o IS
Sum-HRDA - Plg.Dept~ Cachmen! remarks of Metropohian COMIMIID

MDA on Charge of land use from Water body e 2one 10 Rcydemi.:'zi HSe
Jona 0 Sy MNos 285iPY of Puppaigada (V. 2ajsiiranagar (M), R D
tooar enten of A 7.30 215 — Reg,

Ref- |, App'ication of Sri Syna Kutth. cel

AT

Thespropasal for Cnange of {and use from Water body use zore o Residential use
zene i Sv.Nos Z85(P; of Poppalguda (V). Rajendranagar (M), R.R.District to an exient
st A 7 3 s has oeen examined.

- The site s present’y covered by Master Flan cor dyderabod OER Growth
Corridor. : .

5 i the sai_'-i oban the site i earmarkzc for Warerbody wse 2one.

4 The woiar excent of the sne is Az 7.3 grs. The siie is approached By an cxsting

sublic oad which s 50 Meors wide,

=

Phag propose. cotivity is not pevmissible as per 7oning Regulations
O 1 che cevelopirents on the site are as Tollows
;

.y The she 15 vacant

-~y -
Lo e
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8 The developments areand the site are as filow
¢\I;t’_)i€.'T‘H : Canal,
SOUTH : Gariipet Piﬁeifne Road.
EART : Canal,

WERT : LCanal and Vacant land

7. In comnpiance with the directions o the Government “he fellowing iechnicat
remark:s are furnisired with regard 1o the proposedt .tilization o7 the site unday reierence

Hocanonal ard wwn plag wing consderation,

purelv o

a) As per Su-ves of Indig Topographica: map the salo ste does not CONEIN ary
Waler hody axcepr for an empaliment : ’
W the land usc is reguired o be changed then it has 1o be Multiple use zone
sinee there 15 ro Residential land use clarificaticn ir the said Master Plan, The

e L

2bove miormation is submitied to Govermment “or wking a decision ir the
marer.

LN If the change of land use Multipie use 7ene 15 agreed by Govermment then *he
Inllowing conditions may be [mposed:

'a) The avplicart shall pav ap amours of 2 18.26,700-00 {Rupees: Eighreen
fakhs twonty thonsacd and szven hondred on) ¥) @ R$.60/~ Samt, for an
=xtent of SUME30 Sq.Mirs. of land towards Des wirent Charges oo
HADA through chaikes in Indizn Oversess Zank, Himayatwagae Prancsy
HMDA  caensiog eounier and subvit a chalen tn this > the
Goversmen: ang HMDA  before 1Reae of Fnal orders Eurther, ey

0 the buili up area a5 per

i}

i

-

apphicant saali awe #r ey [Deve oomerni charoes

ALt angd Rules
fhe apphcart .ol pay batance rrocessing chirges o

externt oF jand wores U Ry

Rupees. Tive Thovsaso onbv) oan
mers 7 5¢ vds o MM before issue of fingl arders,

) L the Deveropment charges are nor paid withm 30 davs

It be withdrawn withaur any turther nobce

Fom MDA heprs

e arders op

shange o1 land use wi
(d) The  applicamt shall  obtain priOr  permission
underizhing any development in the site under re rerenec,
The ownorsaanplicants shull handover the arpas affectzd cnder the ot ed
reads o the local bodies at free of coa -
Th The vwrner<dappiicants shall develon the roads free of
recpuired by the local authord sy :
(g, The above change of faad wse is subjest lo the condittors tha may ke
sppliceble under Urban Land Ceiling Ac, 1976 and AP Agrict s

e

Cust G» may be

(e ne A
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s N A Frir =ty - TR ,-\___.:,si..'
S T pwTICRS | appiicants 87¢ solay respcnmbiu far Aty Ms-TEpress ua :on_
(i The wwmers . BB Jv o ciearances efo,  fRE WRETS
wiih fegard I awnership ¢ fitle, U.bbe ciearancss cte, {he SWRET
applicants shal: s responsible for any damage claimed by am. ope 90
aurt of Change of 1and use ¢ relaxation proposed. o
s Ve Change of lang Use doce not bar any puble ageney wmchuding
e mauite " e 133 OFT LW
HIMTIA 0 Acquire fanc for any public puipase 4s per fxw,

The ne sessany draft variations are soalngc il Appendui-i,
The zbuve rorarks ere cybmiiied for kind tormacion of Govciameid.
Yeurs failifullv.

S
for Metropoliven Copanissioner

2 oApperdiy - i

Ysurves of radin tapagraphical mans showing site &2 surrcendings,

Cuapn 1o

screr Renga Rerk!y District, Hvderabad: Medak Dismrict
yfhcer & Competent Suthors. Urban Land Cailing,
Chandravihar Comolax VLI Road, Nampally. Hyderavad

1tz Commissionst. Trdusmies Departrrens. Chirag-Ali Lance, Abi

duef.boour 'Sl' :

et
Div.acets OfficeriPlg)

S -
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Annexure-10 9‘&“\%

Hyderabad Metropolitan Development Authority

Administrative Block, District Commercial Complex, Tarnaka, Hyderabad.
A

€79
Lr.No. 1657/MP1/Plg /HMDA/2010

/TOI puns L

Emm«:mfﬁ;M'-

THE JOINT COLLECTOR,

Date: 21-04~-2016

- % Foad .
Ranga Reddy District, S
e & |
Office situated at : o aeu
Lakdi-ka~-pool, ; L3RR« !
4 $
.Hyderabad. ! ok
i s S ¢ |
§ @ <%
Sir { BROITEY | et
7

Sub: HMDA - Planning Department - Change of Land Use from Water
body to Residential Use Zone in Sy. No. 285 (P) of Poppalguda (V},
Rajendranagar (M), R. R. District to an extent of Ac. 7-30 Gts. ~

Specific Remarks & Clarification called for -~ Reminder issued - -
Regarding.

Ref:

1. Application of Smt. Syna Kutty, dated nil.
2. This office Lr. No. Even, dated 17.07.2010 & 16.08.2012
Addressed to the Government. .
3. Government Lr. No. 14273/1:/2010-2, dated 04.09.2012.
4. This office Letter Nos. Even, dated 18.10.2012 & 01.05.2013.
5. Executive Engineer (i/¢), North Tanks Division,
Lr. No. EE/NTD/HD/BD/2014/12, dated 05.02.2014.
6. This office Letter No. Even, dated 24.03.2014 addressed
to the Joint Collector, Ranga Reddy District.
7. Smt. Syna Kutty letter dt:04-04-2016.

£
i Attention is invited to the subject and references cited.

Vide reference 6t cited the Joint Collector, R.R. District was requested to furnish
specific remarks and clarification on the report submitted by the Executive Engineer
(I/c), North Tanks Division, wherein it was stated that the site in Sy.No.285 (Part) of
Poppalguda (V), Rajendranagar (M), R.R. (D) was inspected along with the Deputy
Executive Engineer, Assistant Engineer and Mandal Surveyor. The Mandal Surveyor

explained that, the kunta by name Mekesaani Kunta as per revenue records.

Contd...



e

Further, the Executive Engineer has informed that, as per t_he,list of the tanks
available in their office there is no source by name Mekesaani kunta and necessary
information and clarification may - be obtained from Revenue authorities (Copy

enclosed).

Through the reference 7™ cited, Smt.Syna Kutty has informed that the above
letter was sent to the Joint Collector is not traceable in Joint Collector's office and

requested to send a reminder.

In view of the above, the Joint Collector, R.R. District is requested to furnish
specific remarks and clarification on the report submitted by the BExecutive Engineer

(1/c), North Tanks Division, for taking further action in the matter.

Yours faithfully
Sd/-
For Metropolitan Commissioner, HMDA
(Director-1, Planning Department, HMDA)

//tefbo.// )\/4 _ /\%OM |

Div. Accts. Officer, HMDA
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